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THE PatiaLa AND East PUNJAB STATES
UnNioN Porice (INCITEMENT TO Dis-
AFTECTION) AcCT, 1953

SErr B N DATAR Sir I beg to
lay on the Table a copy of the Patiala
and FEast Punjab States Union Police
{Incitement to Disaffection) Act 1953,
under sub-section (3) of section 3 of
the Patiala and East Punjab States
Unton Legislatmie (Delegation of
Powers) Act 1953 [Plared in Library,
see No S-105/53 ]

NOTICES OF MOTIONS FOR PAPERS

Sarr B C GHOSE (West Bengal)

had given notice of a motion for
papers on the lockout at the Indian
Iron & Steel Works at Burnpore I
should like to know what has happen-
ed to that notice

Mr CHAIRMAN We have passed
it on to the Mmstiy of Labour and
we are expecting theiwr answer

Sur: B C GHOSE If happens that
the procedure laid down for the dis-
posal of notices of motions for papers
1s rather—if I might say so—dilatory
1in the sense that it takes a long time
to discuss matters of urgent public
importance As this matter 1s very
urgent, with your permussion, I might
also put down a short-notice questio?
which I should reguest the Minister
through you to answer to-morrow, or
to make a statement on the subject,
as this matter 1s of very great national
interest

Pror G RANGA (Bladras) I have
also given notice of a motion regard-
mng the Godavar1 floods

Mr LCHAIRMAN Yes, I have got 1t
and we have passed it on to the proper
quarters and Mr Datar has promised
to make a statement on the subject
on Thursday because he 1s trymng to
get some telegraphic reports from
Madras in the meantime You may
take 1t that in all these matters we
are pressing the Ministers to make
statements ag early as possible

|
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SHrt S N MAZUMDAR (West
Bengal) Sir, I have also given notice
of a motion on the situation in Burn-
pur

Mr CHAIRMAN Yours hs also
pbeen sent to the Mmistry conreened.

THE INDIAN RAILWAYS (AVIEND-
MENT) BILL, 1953

THE MINISTER ror RAILWAYS
AND TRANSPORT (Ssrr LAl BaHa-
pUR) 1 beg to move for leave » 1n-
troduce a Bill further to amend the

Indian Ratlways Act, 1890
Mr CHAIRMAN Motion mosed

‘That leave be granted tc intro-
duce a Bill further to amend the
Indian Railways Act 1890’

Tne motion was adopted

SHRI LAL. BAHADUR 1 intraduce
the Bill

Surr H P SAKSENA (Uttar Pra-
desh) Amended in what respects?

Mr CHAIRMAN When the Bill 18
circulated to you and when 1t ~omes
up for consideration here by that
that time you will be posted with all
the information and details

THE CENTRAL SILK BOARD
(AMENDMENT) BILL, 195

Tue MINISTER ror COMMERCE
(SHrR1 D P KarMmagrgar) I bez to
move

‘That the Bill further to amend
the Central Silk Board Act 1948, as
passed by the House of the People,
be taken mto consideration”

This s a non-controversia and
simple measure This subject s not
a simple subject 1n the sense that this
industry could be just protected by
enforcing pio*ective 1mport duties

As the House 1s aware, in this 1n-
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dustry there is the process of grow-
ing mulberry trees and the yweld from
them im this country is far less as com-
pared with advanced countries like
Japan. Then there is the question of
reeling cocoons. After they are reeled
it is seen that the yield of silk fibre
is far less than whatitshould be. In
the matter of reeling silk we have
had te suffer from a handicap in
that we had only the reeling done
by the old process. We have recently
had the advantage of introducing
some reeling machineg in our country
and the results have heen satisfac-
tory.

Then comes the question of weavers
because ultimately if this industry is
{o prosper we have 10 look to the inte-
rests of the weavers also. In this
connection I may say that recently
there has been a tendency among
consumers to drop off from wearing
silk. That is also another handicap
we have to face in this country. So,
Sir, the difficulties are many and the
difficulties can best be solved not
merely by imposing protective duties
which we are doing for a long time but
by taking effective measures for see-
ing that there is all-round develop-
ment i the various industrial pro-
cesses right from the mulberry cul-
tivatien to weaving. We hope that
the Central Silk Board Act, 1948, as
amended by this Bill, will improve
matters to a large extent. The first
amendment which we want to make
in the existing Act is to change the
Chairman. Till now the Minister of
Commerce and Industry was prescrib-
ed as the Chairman by the Act itself.
Many a time we found that the deli-
berations of the Board required na-
turally very careful consideration and
the Minister who presides and who in
a semse isparty tothe deliberations of
the Board, has to take final decisions
on the recommendations of the Board
and we felt, Sir, that it would much
facilitate our work if the Minister
were to keep away fromy shouldering
the responsibility of being the Chair-
man of the Board. [ think, Sir, that
the House will easily appreciate that
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the present position is an anomalous
one, namely, that the person who is
the Chairman of the Silk Board is
also the person who has to take final
decision regarding what transpires at
the Board, regarding the ullimate
decisions of the Board ifself

Then, Sir, we want to enlarge the
sphere of work of the present Silk
Board, the present Board, as it existed
and as constituted under the present
Act, dealt only with raw sitk. Now
we want the Board to deal with all the
processes right from raw silk produc-
tion to the production of silk-~cloth.
This would naturally give the Board
power {0 go through the various pro-

cesses of the silk industry. This
would ensure that it will take ali
points of view into consideration.

For instance, the present Silk Board
could not consider what it could do
by way of improving the weaving
methods. That was Ileft to the Hand-
loom Board. So, Sir, we are enlarging
the scope of the present Silk Board

by bringing the whole of the
silk  industry within the range
of the deliberations of the Board

as also the resolutions of the Board.
Then, 8Sir, as hon. Members might
easily have seen, we have also en-
larged the functions of the Board as
can be seen in clause 8 of the pre-
sent amending Bill.

The silk industry has to be dealt
with in its various phases. Here is
a field where we have to deal with
mrany individuals as it is not an or-

ganized industry. We understand
that a million people are engaged
in this industry. We have to deal

with a large number of farmers who
will have to be persuaded to take to
new methods of cultivation. We will
have to dea! with the problem of how
the silk is to be reeled by the new
and improved methods. We have to
have also alarge amount of research
carried outinrespect of the various
processes. The last Board took various
measures but in effect they were
rather halting. Looking at the wide:
range of the field to be covered they
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were bound to be so because it is not
as if we pass a resolution or an order
and everything goes all right. There-
fore we have thought to make this
Central Silk Board a powerful body
and to have its functions enlarged so
that it might become a more effective
and competent body.

1 do not propose to take up the time
of the House by dealing with all the
other points concerned with the Bill
After all this is a very small measure
and in course of the debate on this
Bill if any points arise which demand
clarification, it will be a great pleasure
to me to give our point of view at the
conclusion of the debate.

Mr. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Central Silk Board Act, 1948, as
passed by the House of the People,
be taken into consideration.”

SHr1 S. N. MAZUMDAR (West Ben-
gal): Mr. Chairman, Sir, this is the
second time in a year when we are
discussing amendments to the Central
Silk Board Act. I have no objection
to this amendment that has been
brought forward but I do not under-
stand the Government coming with
piecemeal amendments and in a half-
hearted manner. I welcome the
amendment which seeks to extend the
scope of the Central Silk Board to
cover the silk weaving industry as
well. It is well known that the silk
industry has several stages which can
be divided into two main sections—
raw silk production and silk weaving.
The first section depends upon the
fortunes of the second section and so
it is a wonder why the Government’s
attention wag not drawn to this fact
earlier. Not only that, Sir. In fact
the Central Silk Board recommended
to the Government in 1950 and 1951
that the scope of the Central Silk
Board be extended to cover the silk
weaving industry also but the Gov-
ernment refused on both the occasions.
T do not understand why the Govern-
ment refused at that time. So long

57 CSD
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as the silk weaving indusfry was under
the jurisdiction of the Development
Wing of the Commerce and Industry
Ministry, I do not know what develop-
ments that Wing was able to carry
out in the work of the silk weaving
industry, but it is a fact that both the
sections of the industry are passing
through very critical times affecting a
large number of people in a number of
States in our country starting from
Jammu & Kashmir, Uttar Pradesh,
West Bengal, Assam, Mysore and Mad-
ras and also some other States. A
large number of people who are de-
pendent on all the phases of the indus-
try are passing through very critical
times. Not that there is no scope for
improvement, because as I gather frome
the Report of the Silk Board itself,
the total annual requirement of raw
silk in India is near about 4 million
pounds whereas only 2 million pounds
are produced in India and the rest
has got to be imported. So it shows
that there is scope for improvement,
but the improvement is not taking
place. Rather the reports we get from
various places are reports of worsen-
ing of the situation, reports of their
families starving, of unemployment
and all these things. Sir, in the Re-
port of the Central Silk Board which
was published, I think, in 1952, an out-
line of the various measures under-
taken by the Board to help the raw
sitk producing industry has been given,
but that is quite inadequate. It does
not give an idea of the magnitude of
the problem. Some steps were taken;
some demonstrations were organised
and some research stations were orga-
nised. All these are no doubt good.
These are the steps which are neces-
sary for the improvement of the silk
industry. But what about the magni-
tude of the problem? What about the
conditions through which these people
are passing?

Sir, as during last year this House
discussed the conditions of raw silk
producers, I do not propose to go into
details of that, but I shall deal mostly
with the conditions of the silk weav-
ing industry. Here the Board now
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undertakes to take that portion under
its  jurisdiction, but no idea of
the function of the Board is given to
us in this amending Act,—no idea as
to how the Board or the Government
propose to improve the conditions of
the silk weavers and the silk workers.
I expected to get some idea from the
speech of my hon. iriend Mr. Karmar-
kar, but I am disappointed. Sir, the
condition of handloom weavers in the
various provinces is very bad. Yes-
terday I was reading a report in a
Bengal journal that the condition of
silk weavers in the districts of Ben-
gal, where the silk industry is of very
long standing, is very very serious.
Most of them are starving. Their diffi-
culties are well known-—high price of
raw material and low price for the
fabrics which the weavers make. This
has led to conditions of starvation and
semi-starvation in the districts of
Birbhum, Malda and Murshidabad in
West Bengal. That is not the picture
only in West Bengal. For example,
in Banaras in U.P, where the silk in-
dustry is of long standing, the condi-
tion is also very bad. Sir, I may quote
from an article in the Journal of Trade
and Industry where the situation has
been characterised thus:

“The silk weaving industry is in
the paradoxical position of having
poor weavers side by side with rich
merchants. Then again the weavers
do need temporary financial help in
slack season both for purchasing raw
materials and marketing their pro-
ducts. In the absence of such help, a
weaver on an average loses about
Rs. 100 during the dull season in the
shape of high prices of credit pur-
chases and the low prices for his
products. Often he is unable to
earn his living in the dull season.”

As regards those weavers who work
under others, the wages are very low.
It is difficult for most of them to earn
their livelihood from this profession.
It is a fact that weavers in many parts
of the country are leaving their own
profession and trying to earn their
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livelihood in other professions. Sir, I
had a report about the conditions of
the silk weavers and workers in Kash-
mir where the silk industry in all its
stages is a Government monopoly.
There also the percentage of absen-
teeism in the silk factory at Srinagar
is very high Even during the war
when silk production was at its peak
in India, the percentage of absenteeism
was very high because of the low
wages paid to the workers. Most of
them found it profitable sometimes to
work on the road than work in the
factories. That is the condition there.

As regards the conditions of labour-
ers in the silk mills and factories, here
also I want to draw the attention of
Government, because I find in this
amendment a provision for the repre-
sentation of labour. I welcome that
provision, though I hold, Sir, that
the representation which has been
given to labour is quite inadequate.
My hon. friend Mr. Karmarkar him-
self has admitted that in the silk in-
dustry there is a large number of
persons to be dealt with. The labour
is not organised even in the mills, They
are scattered all over the country—
in Mysore, in Bengal, in Bombay and
in Kashmir. They are scattered and
the condition of labour there is very
serious. In 1946, the Labour Investigat-
ing Committee remarked that the con-
dition of wages of the silk workers
was dismal. The rates vary from six
annas per day in Kashmir to four
annas in Madras. That was the rate
and in Mysore which has got a long
standing silk spinning industry, the
rates of wages are the lowest. That
was the condition in 1946 and in 1949-
50 there is not much change. I quote
the figures of 1949-50 because after
that the figures are not available. In
the Labour Year Book published by
the Labour Ministry for the year 1949-
50 the wages of the workers engaged
in the silk industry, silk mills and
factories are given. There also I find
there is not much improvement in
their wage conditions. In my own
province of Bengal the consolidated
wage including dearness allowance is
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Rs. 20 to Rs. 25; in Ahmedabad it is
Rs. 20. It is the highest in Bombay,
but there also it is not very high. So
these wages are below the rates of
minimum wages recommended for
labourers in the sweated industries.

AN Hon. MEMBER: These are per
month?

SHR1 S. N. MAZUMDAR: Yes, per
month. In the artificial silk industry
in the Punjab the highest paid cate-
gory of worker, namely, the weaver,
gets Rs. 28 t0 Rs. 46 a month, but the
lowest paid worker gets only Rs. 12
per month. This is the condition of
the workers in the silk industry. I
want, Sir, to know from the Govern-
ment what steps they are going to
take to improve the conditions of the
silk weavers and the silk workers.

Sir, about the crisis through which
the silk industry is going to pass I do
not like to deal with it in detail be-
cause it is a part of the general crisis
through which our national economy
is passing and if I try to deal with it,
I shall have to deal with bigger ques-
tions, that is, the policy of the Gov-
ernment which is the cause of this
crisis. But at this stage, in connection
with this subject I do not propose to
go into all those details. I would say
tks that when the Government has
taken this belated step—a step that
ought to have been taken much earlier,
and though it is belated, it is wel-
come—Government should follow it
up and Government should increase
the representation given to labour.
Government should also outline the
proposals which it proposes to take
in order to develop the silk industry,
particularly the silk weaving industry
and the conditiong of the silk weavers
and the silk workers.

Surt RAJENDRA PRATAP SINHA
(Bihar): Mr. Chaijrman, the silk in-
dustry is one of the most important
industries in this country from the
point of view of providing employ-
ment to the millions of unemployed
persons of this country, and also, Sir,
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from the point of view that it holds
out a bright prospect for providing
employment to our educated young
men with the introduction of improved
types of machines of the Japanese pat-
tern. Sir, the other silk producing
countries have achieved progress be-
cause of the keen interest taken by
the Governments of those countries in
the development of this industry. 1
find, Sir, that the ratio of progress in
this industry is entirely dependent
upon the initiative and the interest
which a Government takes in foster-
ing this industry. It is obvious, Sir,
because the silk industry is in the
hands mostly of the poor cuitivators
and the small weavers who have
neither the means nor the edycation to
organise this industry and to effech
technological improvements. There-
fore, Sir, Governments have neges-
sarily to come to their aid and provide
these facilities for the growth of this
industry. This is what happeng in
Japan. The entire industry there is
managed and controlled by the State.
They have elaborate administrative
organisations with adequate Budget
provisions for developing this indus-
try. Then, Sir, they have passed
numerous legislations for the control
of this industry. Thirty years ago we
found that the silk industry in Japan
was more or less in the same state as
we have today. But the Government
by the keen interest that they have
taken, have been able to make the
country as one of the biggest raw silk
producing countries in the world. In
1934, Sir, their production of raw silk
was 82'3 per cent. of the world pro-
duction and they took the position
which India enjoyed in the last cen-
tury.

Now, Sir, if we want to develop this
industry in our country, we have to
follow the same line as Japan did to
improve this industry. Sir, in the year
1949 the Silk Board came into exis-
tence. My friend Mr. Mazumdar has
given a very graphic description how
this Board functioned during the four
years of its existence. There is no
doubt, Sir, that the Board has done
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some good work for which it deserves
our compliments. It has done good
spade work in making a study of the
industry and it has published several
bulletins on this industry which are
very instructive no doubt. They have
also been able to keep up the produc-
tion achieved during the war period.
Rather in some years they have been
able to improve the production. But
as my friend has said, the Board has
still to achieve a lot in the matter of
production as we are still deficit by
two million pounds of raw silk.

But, Sir, I find one basic defect in
the functioning of this Board. I iriedin
vain to find out if the Board had any
plans, had any programmes or targets
to be achieved within certain fixed
periods. The first thing, in my
opinion, that the Board ought to have
done was to draw out a comprehen-
sive plan for the development of this
industry. In the absence of any such
plan, Sir, we are at a losg to judge
the progress achieved by this Board
and we are driven to the conclusion
that the Board is functioning in a
haphazard manner. Sir, I would just
want the Government to see to it
that a comprehensive plan of develop-
ment of the silk industry is immediate-
ly drawn up and then it should be
examined and accorded the Govern-
ment’s sanction. They should provide
adequate funds for the implementa-
tion of that plan. We find, Sir, that
in three years' time they have given
a total grant of a meagre sum of
Rs. 10 lakhs for the development of
this industry. I feel that this amount
has been most inadequate for the
stupendous task that the Board has
to perform.

Sir, I will refer you to a sentence in
the Silk Board’s report for the year
1952 in which they said:

“The Board has asked for Rs.
9,87,295 for the financial year 1952-
53 in order to enable it to meet ex-
penses earmarked. since the last
two years, for establishment and
development of Regional Sericultural
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Research Stationg in Mysore, Mad-
ras, West Bengal and Assam.”

Sir, as you will realise, for any develop-
ment work research is very important
and if the establishment of such re-
search institutes are delayed by two
or three years, we can never expect
to reach our goal of self-sufficiency in:
raw silk. Sir, it is not very clear to
me from the report what were the
difficulties in the way of the establish-
ment of this research institute, whe-
ther they were financial or otherwise.
I am also not sure whether in the
financial year 1952-53 the amount ask-
ed for by the Board has been placed
at its disposal and I would like my
hon. friend to throw some light on this
point.

Sir, the principal Act provided for
the imposition of a small cess on the
silk industry for financing the Board’s
plan of development. The Govern-
ment has not thought it proper to
impose this cess. 1 expected that my
hon. friend would give us the reasons
for not imposing the cess and if he
finds that this is not the opportune
time to impose this cess upon the in-
dustry, he ought to have given us his
views as to how he proposes to finance
the development programme of the
Silk Board. If adequate funds are not
placed at the disposal of the Board,
there is no point in asking them to:
give results. Sir, in this connection
I would submit to my hon. friend a
proposal for his consideration. He
should consider an amendnrent of the
original Act with regard to the im-
position of a cess and a few more
articles should be brought under the
category for the imposition of a cess
for the development of the silk indus~
try. I would suggest that the artificial
silk produced in this country should be
taxed by the imposition of a small
cess. The production of artificial silk
has increased by leaps and bounds in
this country and to some extent it is
thriving at the expense of the silk
industry. Their production cost is
very much cheaper than the produc-
tion cost of the real silk and I propose
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therefore that the hon. Minister should
«consider the prospects of imposing a
cess on artificial silk and also the
possibility of imposing a small cess on
the import of artificial silk yarn and
fabrics and also a cess on real silk
imported from foreign countries. If
the hon. Minijster thinks that the Indian
raw silk industry is not capable of
bearing a small cess for the growth
of this industry, I have placed this
suggestion for his consideration so
that he may find avenues of raising
funds for financing the activities of
this Board.

Then I find from the same 1952 Re-
port of the Board that they have cir-
culated a draft Bill fo be enacted by
the State Legislatures for the control
of the silk worm seeds. I do not know
what has been the fate of this draft
Bill. I can only say that it is absolute-
ly imperative that such legislation for
ihe control and development of the
silk industry should receive the first
attention of the Silk Board and they
should impress upon the Central and
State Legislatures to enact such legis-
lations at an early date.

Then I would like to say a few
-words on the functions of the Board
before I examine the provisions of
the Amending Bill. Statutory Boards
like the Silk Board are instruments of
democracy to perform the economic
functions of the State. They are ex-
pected to function in a responsible
manner with a certain amount of
autonomy. They are a device to de-
centralise both authority and responsi-
bility to give better results from the
economic and industrial activities of
the State. The provisions of the Bill
which are in keeping with these gen-
eral characteristics are to be welcomed
but those provisions which militate
against them are not worthy of ac-
«ceptance. My hon. friend, Mr. Mazum-
dar, has already pointed out that the
Government took three years to ac-
cept the recommendations of the Silk
Board to bring under its purview the
control of the entire silk industry in-
<luding the silk-weaving. If we want
results from the Board, we must ac-
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cept their recommendations quickly,
and I endorse the views expressed by
my friend, Mr. Mazumdar, and the
hon. Minister owes an explanation to
this House for the inordinate delay on
the part of the Government in accept-
ing the recommendations of the Board.
I very much welcome the deletion of
the clause by which the Chairman of
the Board was the Minister of Com-
merce and Industry, but on this point
I would like to say that the Chairman
of the Silk Board should not be any
other over-worked official of the Minis-
try like the Textile Commissioner. The
task before the Silk Board is stupen-
dous and it requires the energy and
the attention of a whole-time experienc~
ed officer, and I would therefore re-
quest the hon Minister to bear this
in mind and to provide a Chairman for
the Silk Board who can give his entire
time for the development of the silk
industry.

Sir, I do not appreciate the amend-
ments to section 4 of the principal Act,
clauses (e) and (f), by which the
mandatory character of the provision,
that is one of the representatives of
the Governments of Madras and Ben-
gal to be non-officials, has been drop-
ped. I do not appreciate this distrust
of the non-officials and I can only say
that my hon. friend, the mover of this
Bill, has played into the hands of the
officials by accepting this recommenda~
tion evidently prompted by officials
and I do hope that he will consider
this point before asking the House to
pass this Bill

Then, Sir, I draw your attention to
clause 5 of the Bill which amends sec-
tion 7 of the principal Act. Under
section 7 of the principal Act it was
laid down how the Secretary of the
Board was to be appointed. It was
said that the Secretary was to be
appointed in consultation with the
Board. Now by clause 5 of the pre-
sent Bill it is proposed to drop ‘in
consultation with the Board’. Sir, the
Secretary is the principal executive
officer of the Board and he is respon-
sible for implementing the decisions
of the Board and carrying out its poli-
cies. I don’t know what led the Gov-
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ernment to drop these words. I think
an imposition on the Board of a Secre-
tary will not lead to smooth working
and efficient working as well. The
Secretary must be a person who is
acceptable to the Board. I would ask
my hon. friend the mover of this Bill
this: If the Secretary of his Ministry
is thypst upon him against his wishes,
will he feel happy or unhappy about
it? Will he be able to carry on
smoothly his Department if his Secre-
tary is not of his choice? I would
therefore urge upon the Minister not
to amend section 7 as proposed in the
present Bill in clause 5.

SHrT GOVINDA REDDY (Mpysore):
Mr. Chairman, I have great pleasure in
extending my support to this Bill.
There are sufficient indications that the
silk industry has now come to receive
at the hands of the Government in-
creased attention. A lot of criticism
was made when the first amendment
to this Bill came before this House
and the same has been repeated now
also that the Silk Board which has
been a Statutory Board since 1949 has
not been able to do as much for the
industry as was expected from it.

[MRr. DEpuTY CHAIRMAN in the Chair.]

The criticism is partly correct but in
my opinion, there were limitations in
the constitution of the Silk Board itself
which did not allow the Board to think
of the industry, to take an over-all
picture of the industry and do some-
thing for placing this industry on a
sound footing. Firstly, the Board had
a preponderating majority of officials
and it was presided over by the Minis-
ter of Industry and Commerce as the
Chairman. In the very nature of
things it cannot be expected that
officials, however competent they are,
can take an over-all view of the in-
dustry as related to all the interests
involved in the industry.

To begin with, I must say that this
Silk Board was only connected with
affairs of the raw silk industry. It is
now an improvement upon that posi-

tion that this Board has been
enabled by this amend-
ing Bill to take the whole
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industry into 1ts purview and to make
improvements in the industry.

Secondly, the officials did not relate:
this industry to the different interests
that were involved. I will illustrate
my point. The Board did not consider
at great length the question of the
importance of foreign silk to the pro-
duction of indigenous silk and thereby
control the market for silk. It is this
fact which has brought many a time
a crisis into this industry because im-
ports were formerly unrelated to pro-
duction. Whenever there were large
imports allowed into the country be-
cause of the demand of merchants
dealing in silk, the producers of indi-
genous silk were severely affected. I
am glad to find that the Government
have now considered this position and
have imposed a restriction on imports.

Thirdly, in the constitution of the
Committee, the officials could not pre-
sent an independent point of view
when the Minister himself presided.
On account of these factors, the Silk
Board could not function as efficiently
as it was expected but it must be said
to the credit of the Board that within
these limitations they have worked
efficiently. As was pointed out by some
of the speakers before me, a lot of
research has been done. In fact they
have attended to the basic problem
of this industry-—the problem of im-
proving the quality of mulberry and
then grafting the finer qualities of
mulberry here and trying to evolve
a new improved species and then to
examine the possibility of having im-
proved appliances in reeling, and they
have explored the possibility of having
co-operative schemes for silk breeders
and a research also has been and is
being conducted to see by what means
they have to improve the quality of

»the indigenous silk itself apart from
the question of mulberry. All
these factors have gone to-
wards the improvement of the indus-
try on the technical side although on
the structural side the Silk Board has
not been able to do much. I am point-
ing out these to impress on the Minis-
ter that if this industry is to be placed

10 A.M.

on a solid footing, an over-all view
is to be taken and the Government
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must come in with a well-directed and
well-planned effort. Now, the step
that they have taken in taking the
whole silk industry under the purview
of this Act and of the Central Silk
Board is a very desirable step. It is
not sufficient that the whole silk in-
dustry has been brought under the
purview of the Silk Board, for this
reason that the Silk Board as it is even
now constituted, has few representa-
tives of the different interests involved
in the silk industry. Silk growers and
mulberry growers are not adequately
represented. There is in the quota
given to Mysore one representative
that is given to growers and it is said
1fhat the sericulture industiry shall have
two. Whether the Mysore Government
will nominate silk growers or whether
they will nominate those dealing in silk
is an uncertain thing. It is left to the
sweet will of the Mysore Government.
There is also another provision where
sericulture interests are to be repre-
sented. They have given one repre-
sentative to the spun silk industry, one
to the silk throwing and twisting in-
dustry and one for silk weaving in-
dustry and two for sericultural experts.
But the growers are hardly represent-
ed. So I would like to suggest to the
Minister that the growers’ interests
should be adequately represented. The
handloom industry also is not ade-
quately represented. There is only one
representative in the Committee to re-
present handlooms. I should like 2 or
3 handloom weavers to be represented
on the Committee. Taking this into con-
sideration that the representatives of
the different interests involved in the
industry are few and the representatives
of the Government are more, what can
be expected of the Committee is not
very encouraging. Because those re-
presentatives who are concerned with
the daily working of the industry are
not there in a position to have a com-
manding voice. I say this because I
want this industry to be put on a sound
footing. This is not like any other
manufacturing industry. For an agri-
cultural country like ours where the
agricultural community is always in
need of a bye-occupation we can devise
an industry or find out an industry

which can give them useful employ-
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ment in addition to agriculture without
affecting their main calling. Khadi is
the only industry so far which we
have been able to make use of and it
has provided much needed and useful
employment for agriculturists who, in
addition to their calling, can earn an
additional livelihood. If we leave that
out, this is the only industry which
can Dprovide large-scale employment
for the agriculturists. The other pecu-
liar virtue of this industry is that it is
an industry which can provide em-
ployment for women. We can hardly
find any industry which can give em-
ployment to women without making
them daily wage-earners, without
making them leave their homes and
without making them leave their
children at home and go to a mill or
work-spot and then spend there 8
hours in the day,—without affecting
their domestic life. This is an indus-
try which provides employment for
women. Taking the facts into con-
sideration, the industry can be made
an important industry in the economic
life of the nation. Therefore if the
maximum benefit of this industry is to
be given to the massesr in the country,
the Government mus have a well-
directed and well-pl.i.. d scheme for
development of this Ind. stry. As the
Silk Board is now cons: ‘tuted, I am
doubtful whether the Siln Board will
be able to utilize this objective and
work towards the attainment of this.
Therefore I would like to urge upon
the Minister to consider the sugges-
tion that apart from the Silk Board,
a competent officer or person who is an
expert in the industry from all these
points of view should draw out a plan
or examine the question of develop-
ment of this industry from this point
of view and he should advise the Board
and guide it in the proper direction.
If by nominating the Chairman the
Government would like to nominate
one non-official who is concerned with
this industry, it is well and good, and
I would urge upon the hon. Member
not to nominate an official as the
Chairman. It should go only to a non-
official who is closely acquainted with
this industry. And then even in the
matter of nominating Government re-

presentatives on the Board I would
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urge upon the Minister to find out such
persons as have had some experience
in this industry, to sit on this Board.
I would also like the Minister to direct
the State Governments that in making
their nominations to this Committee
they should keep this point in view.
1f the majority of the members on this
Silk Board have experience of the in-
dustry and have intimate contacts with
the industry, I am sure that the Board
will function effectively and it will
develop this industry so as to make it
. capable of providing large-scale em-
ployment which is much desired in the
counfiryside of Ymis couniry, and also
make this industry a very competitive
one.

I am also glad to find that the Gov-
ernment have provided more funds
than before for this industry. Mr.
Sinha who spoke before me was com-
plaining that Government had not
given adequate funds. The annual
grant-in-aid for 1953-54, I find, is
Rs. 4,560,000 That, of course, was
miserably low. Government have
agreed to allot in addition to this
Rs. 11,50,000 for the development of
this industry which in my opinion is a
fairly adequate sum considering the
position in which the Silk Board is
today. The total sum is about Rs. 16
lakhs out of which about a lakh and
three quarters go for establishment and
all the rest of this amount will be
available for development of this in-
dustry. So that is a fairly large sum
which T am sure the Silk Board will
utilise well.

Pror. G. RANGA (Madras):
much is that?

How

Surt GOVINDA REDDY: Rs. 16
lakhs in all. Rs. 4,50,000 is the annual
grant-in-aid. Then Government re-
leases another Rs. 11,50,000 for the
development of this industry.

Pror. G. RANGA: For every year?

SHr GOVINDA REDDY: Yes, on the
development schemes received from
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the States. I also find on going through
the report that the States have not
been able to make full use of the sums
provided and that a sum of 6 lakhs
and odd remains as uncovered balance.

ProF. G. RANGA: Why?

Surt GOVINDA REDDY: The
schemes which the State Governments
have sent up use an amount of about
Rs. 7,12,000 or so, and the rest-—a large
uncovered amount—is still there which
could be utilised. So the financial posi-
tion, in my opinion, is satisfactory. It
remains now for the Board to make
full use of all this assistance.

One other suggestion I would like to
make to the Board and it is this. I
make it to the Government also in this
connection. One important factor
which will help to place this industry
on a sound footing is legislation in the
matter of stabilising prices. There is
a neighbouring country—it is not a
neighbouring country, rather an east-
ern country—Japan, which is well
advanced, as the hon. Member was say-~
ing, in the matter of silk industry.
That country has taken to legislatior.
and has stabilised prices and it has
stabilised the prices to the advantage
of the grower, and this report says
that Japan has thus been able to put
the industry on a very sound footing
and has been able to improve the mar-
keting position also. In their legisla-
tion they have also provided that
whenever by the operation of the laws
of supply and demand, silk prices fall
far low, the Government would
undertake to buy over all the silk and
they attend to the marketing of the
sitk. That, in my opinion, is the right
thing to do. That is the true idea of
protection. If this industry is to sur-
vive and if this industry is to help us,
then the Government must be able to
agree to such protection of this indus-
try. All the friends who have spoken
on this Bill have pointed out that there
have been several times crises in this
industry. Well, if we are to avoid
such things, then we have to stabilise
prices and I would like the hon.
Minister in charge of this Bill to con-
sider that question also. This ques-
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tion has been considered at great
length in the International Industrial
‘Councils, by the Council which held
its session in 1950 in New York and
later in April 1951 at Tokyo and in
September at London. These confer-
ences have considered this point
which has engaged their attention pri-
marily and Japan has been able to
take action on that. If Japan could
take action and stabilise prices and
nationalise the industry so to say—
though not entirely nationalised it is
very well controlled—I would like our
Government also to examine this
question and control this industry. The
reports which have emanated from the
‘Government of Japan upon the steps
they have taken regarding price stabi-
lising have been very encouraging.
They say that these have contributed
substantially to the economic progress
and development of the silk growers
and silk producers, and I would like
this question to be gone into in detail.

Then, in the matter of extending
help to the States for development
schemes, there is some thing to be said.

I have to represent here the case of
my own State of Mysore. It has under-
taken schemes worth about Rs. 1,71,800.
These were submitted to the Central
Silk Board and only a grant-in-aid of
Rs. 46,500 has been provided for 1953-
54. Of course, the hon. Minister is
aware of the important place that
Mysore occupies in the production of
silk. Out of a total of 19,25,261 lbs.
that are produced in the country,
Mpya#ore alone claims 13,28,825 Ibs.
That figure was for 1951 and in 1952
the total production of the country is
17,37,518 1lbs. out of which Mysore
alone produced 10,78,317 lbs. Mpysore
has advanced so far in this industry
and has been able to produce almost
the bulk of the nation’s production.
Government must view the case of
Mysore as a special one and allot in-
creased amounts to the State.

Pror. G. RANGA: Increased repre-
sentation also.

Surr GOVINDA REDDY: Mysore has
specialised in the silk industry and
research has been carried on by
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Mysore for long, for over a decade and
Mysore has been able to experiment a
good deal not only on the improve-
ment of the mulberry but upon im-
proved appliances and upon the mar-
keting side also. Therefore, I would
like the Government to guide the Silk
Board to make all experiments that
ought to be made in Mysore where
they would get the requisite atmos-
phere, skill and experience.

Pror. G. RANGA: Almost all, not
all.

Surt GOVINDA REDDY: There is
another suggestion that I would like
to make and that is for Government
to bring up co-operatives in develop-
ing this industry. This industry lends
itself very largely for co-operative
schemes. Japan has been very success-
ful, as far as my knowledge goes;
under this method they have been able
to develop co-operative organisations
for the growers, for the breeders, for
the rearers and the reelers. I believe
if we have to place the people involv-
ed in this industry on a substantial
footing, we have to organise them on
co-operative lines. Even mulberry
growers find it beyond their capacity
and financial ability, to have a good
species of mulberry or to try to graft
the Italian or French or Japanese
variety of mulberry. The poor growers
will not be able to keep their cocoons
for any length of time or to market
to their advantage because of the lack
of financial ability. The same is the
case with regard to the reelers. It
would be very good if the Government
were to organise these people into
different co-operative societies so that
they may be able to exploit their pro-

ducts to the best advantage., The co-
operative schemes, I hear, have
succeeded elsewhere, not only
in Japan but in  Italy and
France also. I have not been
‘able to get detailed information

as to what the structure there is in
Italy and France but I can say that
they have tried this experiment and
they have succeeded and I would sug-
gest to the Government ta resort to
the co-operative method and organise
the interests involved on co-operative
lines.
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With regard to technical personnel,
I have got one suggestion to make.
They are sending technical personnel
to foreign countries, particularly to
Japan. I believe it is under the con-
sideration of the Central Silk Board to
depute this year four officers for this
purpose—or, I do not know if they
have already been deputed. While
deputing these officers, no doubt some
discretion will vest with the Govern-
ment and the Government will keep
in view certain factors in selecting
these officers; one such should be the
experience that the officer has in the
silk industry. It is no use sending a
raw man there. I find from the pro-
gramme of the Silk Board that these
officers are earmarked for a certain
process in the silk industry. Our in-
dustry has not been organised on con-
centrated lines and, therefore, it would
be better, in the initial stages, if
officers were sent to study the silk in-
dustry as a whole and not particular
processes or departments. This will
be more useful to the country instead
of specialisation. Specialisation should
come but it will come at a later stage
when this industry is organised very
well, when we apply large-scale re-
search to the industry and have
improved appliances.

At that stage if experts are sent out
to study special processes that would
be useful but, now, ours is an infant
industry here and, therefore, it would
be better if all these people who are to
be sent there are sent to study the
whole industry as such. There is one
caution, Sir, which I would like hum-
bly to address in this regard. On going
through the reports of the experts I
find that there has been the unani-
mous opinion that we have to introduce
mechanical reeling processes and do-
mestic basins for increasing the quality
of the silk and to get high grade silk.
I do not know if there is danger lurk-
ing in this; I feel there is one danger
and that is that if it is mechanised
the agriculturists will lose their occu-
pation. It would involve factory labour
and the farmers—the peasantry—who
do it as a cottage industry will lose
their occupation. The charkha, I agree,
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is a very crude machine but in the
stage of our economy today, the
charkha is providing employment
which would not be otherwise provid-
ed and as long as we are not able to
provide employment to these people,
we have to keep this going. I would,
therefore, like the Government to
keep this factor in mind and explore
the possibility in this direction. If
application of improved reeling
methods is going to hamper or trouble
hand-spinning I do not like that to be
taken up just now. I would like the
charkha method of spinning to con-
tinue. If, for purposes of experiment,
the Silk Board wants to have improv-
ed appliances they can make a selec-
tion of the areas where this is the
least harmful and bring it into opera-
tion there.

With these few suggestions, Sir, T
welcome this measure and congratu-
late Government in that they are able
now to give to this important industry
increased attention. The very fact that
two amendments have been brought to
the Bill within a period of one year
shows that the Government have at
least now realised the great importance
of the industry and have been making
efforts to develop this industry.

SHrr C. P. PARIKH (Bombay): Mr.
Deputy Chairman, I agree with the
main features of this Bill but I would
like to make some observations in re-
gard to the remarks of the hon. Minis-
ter for Commerce characterising this
Bill as a simple measure. The silk
industry is at present producing about
2 million lbs. Our requirements are 4
million lbs. and a population of 20 lakhs
of people are dependent on it. When
we look to the past, we will find that
we were an exporting country so far as
silk was concerned; we were exporting
2 million lbs. of silk. Our position as
an exporting country of 2 million
Ibs. has come down to that of
an importing country to the tune of 2
million lbs. Recently, the Tariff Com-
mission has given protection and that
protection has come very late and that
protection, in my opinion, is not very
adequate because, in 1952, 3 million
lbs. of raw silk were imported over
and above the internal production.
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Therefore 1 do not understand how
this industry can prosper in this coun-
try against competition from foreign
countries which have developed this
industry to a large extent. This in-
dustry in our country is in such a
pitiable condition, and cannot stand
against the Japanese competition. 30
years ago the Japanese were not pro-
ducing any silk but they have improv-
ed this industry within this period.
Their Government came into the field
and gave all assistance to the cultiva-
tors to take to this line. Therefore
what has happened in our country on
account of our neglecting this industry
is that our people have been thrown
out of employment whereas in other
countries this industry is supporting
many Dpeople. That is the position,
Sir., Therefore, in my opinion, when
we have a capacity to produce 4 mil-
lion pounds of raw silk in this country
- I do not see why it should not be fur-
ther explored. Now who uses these
raw silk fabrics? I think that it is the
luxurious class or those whose income
per month is Rs. 1,000 or more......

AN Hon. MEMBER: Now-a-days
middle-class people also.

Surr C. P. PARIKH: May be some
but when this article is used by per-
sons who cannot avoid to use it know-
ing that it is foreign then they must
pay for it. If we want to provide in-
creasing employment in the country
we shall have to foster this industry.
Otherwise we shall be giving employ-
ment in foreign countries by importing
from them. Technological and scien-
tific investigations have advanced to
such an extent in foreign countries
that it is high time for us to emulate
them in this regard. I think in those
countries where this industry has
advanced so very rapidly, it was
initially supported by their Govern-
ments and those countries which were
nowhere in the field 30 years ago, have
come in the field only during the last
5 or 6 years whereas in our counfry
only during the last 1 fo 2 years they
are alive to the development of cot-
tage industries and only recently the
importance of giving employment to
the unemployed in the cottage indus-
tries has come to the forefront and a
sum of Rs. 50 crores is earmarked for
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the purpose. It is a good thing, Sir,
that the grants which were niggardly
in the first two years are now sought
to be increased. The hon. Mr. Sinha
said that these Boards had not done
anything., I ask, with only 2 or 2%
lakhs of rupees, how can research be
done, how can assistance be given to
the cultivators by way of technical aid.
how can marketing facilities be given
to the cultivators? All these are prob-
lems which have to be solved. I do
not mean to say that Government have
not done anything. It may be that
they have not enough funds to spend
on this. If they are really interested
in improving this they must stop the
import of this commodity from foreign
countries and with the resources that

we have we can develop the
industry in  this  country also.
Our cost of production may

be more in the beginning and so
it is no use comparing these things
with foreign countries. 1 think that
when we build ourselves then only—
say after about 20 years—we shall be
able to come into the picture. There
is also this problem of population in
our country and for the huge popula-
tion that we have and to look after
whom is our responsibility, I think
this industry can give employment to.
20 lakhs of people or I mean increasing
employment to the under-employed 20
lakhs of peasants in this country. Now,
Sir, how can this be done? No doubt
Government has widened the functions
of this Board and I think, Sir, it is very
good that this Board are given certain
functions and Government are exercis-
ing controlling authority over their
funds. Therefore, Sir, when Govern-
ment is exercising controlling autho-
rity over these funds they must see
that it is the responsibility of Govern-
ment to see how these funds are utilis~
ed and whether they are utilised pro-
perly. It is the responsibility of Gov-
ernment to give directives to this
Board with a view to see that this
industry expands on the right lines.
What is the good of directives if the
Board does not function properly? I
think that it is the Government’s func-
tion to manage things in such a way

that the Board is capable of acting in
the right manner. What I mean to
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say is that this question is arising from
the view point of providing additional
employment and I am stressing this
aspect. This can be done if Govern-
ment puts all its power and all the
measures they have including the
financial resources to right purpose and
in the right manner. Although the
financial resources may be limited we
should do the best we can and we
should not allow foreign competition
to invade this field. When they exer-
cise such power then naturally this
industry will develop During the last
year imports were reduced 10 about
70 lakhs from 1'2 millions in 1952. The
imports were much higher in previous
years. To reduce the import of arti-
ficial silk the importer should be made
to pay 200 per cent. duty so that to
that extent there would be adequate
protection given to the indigenous in-
dustry. We know that these commo-
dities are not absolutely necessary for
+the lower income groups so that the
duty won’t affect them. By so doing
gradually we can accelerate the pro-
duction to 4 million pounds which will
meet the requirements of our country.
We were an exporting country in the
past but that is past history. Though
we may not be able {o regain our posi-
tion as an exporting country, at least
we must be self-sufficient and be in a
position to stop the imports from out-
side.

Now, Sir, I will come to the matter
of cess which has been raised by the
hon. Mr. Sinha, namely, that this cess
though authorised by the 1948 Act is
not levied. Of course the cess is usual-
1y levied on the industry. Now the
sericulture industry not being prosper-
ous cannot bear this. Therefore it is
only natural that Government gave
grants. The suggestion about a cess on
artificial silk is very important. But
1 may say, Sir, that artificial silk is
also at present a growing industry
established only two years ago in this
country and before that artificial silk
to the extent of 17 crores of rupees
was annually imported from foreign
countries and so......

AN Hon, MEMBER: What is its pro-
duction now?
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Surr C. P. PARIKH: It is about ¢
million lbs. and within five years we
shall be self-sufficient in the matter
of artificial silk. Now over and above
this this artificial silk has also another
advantage and that is that the products
of artificial silk are also going to Pak-
istan. This silk is a fabric which takes
colour very easily and if we improve
the marketing facilities we shall also
be able to develop our market in the
Middle East and the Asiatic countries
easily. Expansion of this artificial silk
industry is taking place and will fully
materialise in the next few years. At
this stage if you levy a cess on the
artificial silk industry you can imagine
what harm it will do to its expansion.
What is the alternative? The alter-
native is to reduce the import of arti-
ficial silk which was to the tune of 7
crores of rupees last year. I think,
Sir, we can reduce it to two or three -
crores and gradually bring it to noth-
ing. I have already suggested a duty
of 200 or 300 per cent. on the artificial
silk imported into this country. The
duty realized on the importation of
artificial silk yarn or raw silk can be
diverted for supporting this measure
intended to protect and expand cottage
sericulture industries. The art-silk in-
dustry has not yet established itself,
During the last five years, we have
imported artificial silk to the extent
of 50 or 60 crores of rupees and if we
could stop those imports completely
or at least gradually we need have no
doubt that our industry would expand
and expand by leaps and bounds. From
that standpoint I am saying, Sir, that
I am in agreement with these propo-
sals. The sericulture industry must be
supported against the artificial silk in-
dustry within the country also. That
should he the attitude. What is the
time for doing it and whether this is
the proper time, all these have to be
considered. And when we have arriv-
ed at the time, we must give greater
preference to an industry which is on
a cottage scale than one which is a
manufacturing industry. Therefore 1
am in agreement with the proposals
which may shape themselves after two
or three years. If Rs. 12 lakhs or

Rs. 15 lakhs are to be given to the in-
dustry and if the Government can do
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gress in both sections of the industry—
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They lose both ways; they are giving

this, we can very well make good pro- i and in the sale of manufactured goods.

the cultivation side and the producing
side. All these can be done in such a
way that we derive the maximum
benefit by improved varieties and
better methods of cultivation. And
for that, Sir, research work has to be
carried on, but research does not bear
fruit in a very short time. And some-
times research may not bear any fruit
at all for two or three years. What
is more important is the technical
training which should be given to the
peasant cultivators who are engaged in
this industry. If such technical train-
ing is given, then I think the produc-
tion will increase considerably and the
quality will also be better. There is
no use in this Board just doing some-
thing in the matter of technical inves-
tigation. It must do something real
and sound and it must approach every
cottage engaged in the industry. Only
if that is done, we can make any head-
way. The hereditary art and skill of
our old sericulturists have disappear-
ed. Naturally they were wiped out
during the last 20 years. It has to be
revived. And if you want to revive it,
some technical guidance and financial
assistance have to be given.

As regards marketing facilities—
marketing of raw materials and mar-
keting of manufactured products—we
must have an organisation in the prin-
cipal producing districts. They must
look after the marketing arrangements.
How can they do it. First of all, the
demand in the country should be
assessed; we must see from what dis-
tricts those demands arise and what
varieties and designs are required in
particular districts. Those varieties
and designs should be studied by the
marketing organisation and it should
be translated and passed on to the cul-
tivators and the weavers. If all this
is done, the marketing organisation
will be very useful.

Then the cultivators engaged in this
industry have not got enough means
at their disposal. They require finan-
cial assistance. At present they lose
both in the purchase of raw materials

i

about 10 per cent. to those persons who
finance them. The marketing organi-
sation should be a sort of financial
organisation to the cultivators and pro-
ducers in order that they may not be
exploited by intermediaries in this res-
pect. That exploitation in my opinion
is to the extent of 20 per cent. on the
sale price of the goods and that is not
a small thing. Therefore, Sir, these
measures should also be adopted. Then,
Sir, with regard to the marketing
organisation, retail depots will have
to be started in the principal cities
and towns of India. It should be not
only for this industry but for all the
cottage industries and if they are start-
ed the cultivator or the weaver can
get advance from them. Thus these
depots can serve both as financial
organisation as well as selling organi-
sation. If a weaver sends his pro-
duct, say, 100 yards of manufactured
silk, to the retail depot, he should be
able to get an advance against that.
These are the things which are neces-
sary for developing this cottage indus-
try which is now extinct owing to our
negligence in the past.

With regard to grading and stamp-
ing, they are also most important. At
present the silk is not properly graded
nor properly stamped. If it is graded
and stamped, then every one who goes
to buy it would be able to know the
quality of the product and will have
less difficulty in making his purchases.

Now, Sir, the artificial silk industry
is a competing industry with this. I
say, Sir, the name ‘artificial silk indus-
try’ should not be given to that indus-
try, but it should be called the rayon
industry. If it is known as artificial
silk the consumers may be deceived
and they may not know whether it is.
real sitk or artificial silk. So for this
competing industry the name ‘artificial
silk’ should not be used but should be
substituted by ‘rayon’ or any other
word so that the consumer knows what
he is buying, whether it is pure silk or
artificial silk manufactured out of other
materials.
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Then, Sir, we have also to pay atten-
tion to the silk waste. The silk spin-
ning factories are there in the country.
They are on a small scale and they
can be expanded. It should be the
function and duty of this Board to
assist the industiry in such a way that
the development and growth—both in
cultivation and manufacture—continue
at a faster pace, at the pace which we
desire.

Now I come to the other point about
the functions of this Board. The func-
tions of this Board are governed by the
rules to be made under section 8, and
the Government practically is giving
guidance to this Board in so many sec-
tions. As regards the composition of
the Board, there are to be only three
producers out of a total number of 36.
That is too small a number. Over and
above that, there are 11 officials. I
have had experience in many com-
mittees of working with officials. They
are so much overburdened with their
work that they are unable to devote
the time which is necessary for the
purpose. If you want to appoint
officers, do appoint them, but let them
be full time members of the Board so
that they may be able to do their best
to further the activities of the Board,
and the success or failure of the Board
may be dependent on their activities.
Their just attending the meetings,
bringing their files and sitting there
for an hour or two, will not improve
the prospects of this industry. Instead
of three producers on the Board, there
should be at least one-third of the total
number, because if our producing in-
dustry is strong, everything else is
strong. Whether they are appointed
by the States or not, a direction can
be given by the Government that in
order to make this Board stronger, the
producers should be one-third of the
total number.

Then there is no representative of
trade and commerce. This House may
not like trade and commerce but I may
point out that it is important that there
should be some representative of trade
and commerce. Those persons who
buy these raw materials from these
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people know what are the defects in
those materials and how they can be
remedied. And when these people are
selling their products, they are selling
them 1o the traders who will know
whether it is the right thing. So the
trading community could give guidance
both to the producer and to the manu-
facturer. I therefore think that per-
sons who have got experience in this
trade should be taken so that they
may be able to give proper guidance
right from the process of production
up to the stage of manufacture. The
trader knows very well the difficulties
of the producer as well as the market-
ing difficulties and all these things can
be coordinated. With these words, Sir,
I support the amending Bill.

SHRIMATI PUSHPALATA DAS
(Assam): Mr. Deputy Chairman, I
welcome this amending Bill though it
is belated. I agree with Mr. Parikh on
all the points except one or two. I do
not want to cover the ground which
has been already covered by the pre-
vious speakers. I only want to correct
the statement made by the previous
speaker that silk is a product for luxu-
rious classes. Perhaps the hon. Mem-
ber does not know the conditions pre-
vailing in my State, Assam. In Assam
it is not only the product of luxurious
classes but it is the poor man’s pro-
duct also. Due to its durability even
the poorer classes prefer Eri and Muga
silk to cotton. In our parts we have
got short staple cotton. Cotton clothes
are not so durable and fine as silk
clothes. Assam silk is so durable and
strong that parents can hand it over to
their children also. In olden times
seven varieties of silk used to be pro-
duced in Assam but at present we
have got only three varieties, namely,
Muga, Eri and Paf; the first two are
indigenous to the province. Although
Eri culture has been introduced in cer-
tain parts of India. Assam with all
her natural and climatic advantages,
still remains the foremost competitor
in the field, and so far as Muga is con-
cerned we are the exclusive possessors
of this silk. Due to lack of funds the
State Government has not been able
to encourage the silk industry. There-
fore some help from the Central Gov-
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ernment is absolutely necessary and I
think that if some encouragement is
given to this industry and some special
consideration is given to the silk indus-
try of Assam, I am quite sure that the
problems of my State will be solved
to a great extent. I do not want to be
parochial but as most of the points
have already been covered by the pre~
vious speakers and as I am also one
of the representatives of my State I
am only touching those points which
are not touched by any other speaker.

Now when we study the history of
Japan about the silk industry we will
find that they have developed this in-
dustry to a very great extent and today
they are in a position to compete with
the world market. This is all done
with the aid of the State. Similarly
if the silk industry is developed in
Assam, Assam can beat the whole
world. It is not my opinion, it is the
opinion of a Japanese silk expert who
visited Assam in 1935 and who said
“Assam canremain as a queen of the
silk industry in the whole of the world
if her resources are properly develop-
ed”. We have got a rich industry and ;

1

we can compete with the outside world
also if proper aids come from the Cen-
tre. Assam’s Mazangkori silk with its
bright mauve colour which was once
the pride of our State gradually went
into decay for want of adequate finan-
cial help. So I want the Government
to open some research stations not only
in Assam but in all the silk growing
States. And propaganda must be carri-
ed on in such a way that even the com-
mon people can derive benefit out of
these research stations. Mr. Reddy
wanted it to be done only in Mysore.
There are already two such stations

there. Let Mpysore have one more
station; I have no objection; and let
Mysore share her experiences
with other States also. There '
must be interchange of ideas |
and experiences, then only :

India as a whole will be able to de-
velop. I hope the Mysore Government
will help the other States also. That
is the only way in which this industry
will be developed and the whole of
India will be able to compete with the
outside world.
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Then, Sir, at present there is a con-
troversy going on whether we should
stop the import of artificial sitk. If we
stop the import of artificial silk, that
will be affecting the consumers very
much, specially the poorer class of
people, because they cannot afford to
buy costlier silks. At the same time
we cannot altogether stop the import
of pure silk also as we are producing
only two million pounds of silk and
million

we require another two

pounds. So, so long as we are
not self-sufficient in this matter,
we cannot stop the import of

pure as well as of artificial silk from
outside countries. Only when we have
achieved self-sufficiency in this, the
Government can stop importing silk
from outside. At prasent the Govern-
ment of India can impose a tax upon
these imported silks and the revenue
which will be obtained by the Govern-
ment must be spent for the develop-
ment of this industry alone. The de-
velopment of this industry will solve
the unemployment problem of many
States. The silk industry is pride of
Assam and if developed fully, it will
solve the State’s wvarious problems.
Our State has suffered a lot after the
partition and earthquake. After the par-
tition many people have been thrown
out of employment and if the Cen-~
tral Government gives a special aid to
this silk industry I think they will be
solving this unemployment problem
of my State to a great extent—not only
of Assam—but of other States also, the
silk growing States like Bengal, Orissa,
Madras and Mysore, etc.

Mysore got the impetus at the time
of war and today she is one of the
premier States which are producing
silk. Mysore produces today about 70
per cent. of the country’s production of
raw silk. She could come to this posi-
tion due to Central help at the time of
war.

In Japan also we had seen
when there was a fall in the
prices of Japanese silk the Gov-
ernment of Japan purchased the

whole stock and relieved the industry,
The Government of Japan and the
Government of America are exercising
full control over this industry. We also
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hope that our Government also will
do the same and foster the growth of
this industry through State control.

Now coming to the representation on
the Board, Sir, we have got only one
representative so far. So I think when
they nominate they can nominate an-
other person also from Assam because
it is genuinely a silk producing State.
In 1921 when Gandhiji visited Assam
he remarked thus: “The maidens of
Assam weave their dreams in their
handlooms”. Assam’s handloom in-
dustry means Assam’s silk industry.
Till today we have not got a single
cotton mill in our State. Our homes
are self-sufficient. But this industry
is dwindling today due to paucity of
funds.

Now if the Government wants to
develop the industry, it has to control
it from the very beginning. Now the
problem in India is that we have not
got a good variety of mulberry plants;
the seeds are defective. If the Govern-
ment can have a proper control over
these things from the very beginning,
I think that will enable us to go ahead
and we can be self-sufficient in the
next three or four years’ time. It all
depends upon the activities of the
Board. The Board must control whole
process from raw silk to finished goods
and also must take initiative in pro-
moting marketing associations.

I am glad to know that the Chair-
man of the Board is going to be nomi-
nated from outside the Ministers be-
cause the Minister is always busy and
this is also an anomalous position for
him. After realising these difficulties
they are going to have a nominated
Chairman. Let him be an official or a
non-official. I have no quarrel over
that. All we want is that he should
be sincere. We want that the activi-
ties of the Board must be encouraged,
the industry should develop and be
self-sufficient, and the States which are
suffering from handicaps must get help
from the Central Government.

Central Government also must help
and encourage those experienced
people who have come out with the
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production of small machinery highly
suitable for cottage industries in this
line. In this connection I pay my tri-
bute to Shri Nidhi Ram Das of Gauhati
who has invented two machines for
reeling and spinning and weaving. I
am not against the old charkha but if
we want to compete with the outside
world evenness of yarn must be:
gauranteed. Nidhi Ram Charkha is not
a very costly charkha; if Government
gives a subsidy it will be still cheaper.
Every household can possess one easily.

Now coming to proviso to clause 4,
it is said: “that it shall be lawful for
any such official to depute in the pres-
cribed circumstances another official to:
attend any meeting of the Board on his
behalf”. Sir, somehow I feel that it
is not quite proper. The Board must
not be deprived of the henefit of the
continuity of experience.

Now, under section 13 there is a sub-
section (xvi)—“the purposes for which
funds of the Board may be expgnded”.
There they have got a section under
which they can control the activities
of the whole industry as in Japan or
America. If it is not possible for them,
they can appoint some other agency-—
but they must discourage heavy profits.
If they can conirol the whole industry,
I think the problem of this industry
will be solved, and the purposes for
which the Silk Board has been consti-
tuted will be fully served.

With these few words, Sir, I support
the amending Bill.

SRt TAJAMUL HUSSAIN (Bihar):
Mr. Deputy Chairman, there cannot be
the least doubt that the silk indusiry
is in a deplorable condition in the
country. I do not think I would be
far wrong if I were to say that it is on
its last legs; itis dying. In my opinion,
if Government were to give half as
much assistance to the silk industry
in this country as they give to the
khadi industry, it would not die; it
would survive. Under this Bill a Board
has been constituted and the Chair-
man of the Board is to be nominated
by the Central Government but I find
that the qualification of the Chairman
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is not mentioned. I therefore suggest
that the Chairman of the Board should
not be a non-official. I want the Chair-
man of the Board to be an official, a
full-time highly-paid Government ser-
vant, and he should have full powers
to direct the Board.

Surr K. B. LALL (Bihar): Should
the Chairman be a paid one?
Surr TAJAMUL HUSAIN: I have

already said so. A highly paid Govern-
ment official of the Central Govern-
ment should be the Chairman of the
Board, and the Board should be only
an advisory body. It should be for the
Chairman to accept the advice of the
majority of the members of the Board
or not to accept but if the advice is
unanimous, even then, in my opinion,
he should have the right not to accept
that opinion, but 1 would suggest that
in such an event, the reason for reject-
ing the advice of the Board should be
sent in writing by the Chairman to
the Central Government and the
Minister in charge for a final decision.
I am sorry I have to say so much
against the Board because my experi-
ence about Committees and Boards,
especially non-official ones in this
country, is very poor.

11 am.

Pror. RANGA: A poor opinion of
your country.

Surr TAJAMUL HUSAIN: If a
whole-time officer is placed in charge
of this industry, I think this industry
will develop. 1 also want to suggest
that there should be a scientific re-
search laboratory. Government have
got powers to frame rules under this
Bill. They should provide for the
Board having a laboratory for this
purpose, and I think that one or two
officials from the Ministry of Scientific
Research should be nominated by Gov-
ernment as members of the Board. I
do not wish to say much on this Bill.
Much has already been said and much
ground has been covered. In conclu-
sion, I would like to tell the hon.
Minister that in Bihar there is a Silk
Institute of the Government of India.
My information is that it is in a very
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bad condition. Even the building of
the Institute is not sufficient to accom-
mgdate the employees who are work-
ing there. My suggestion to the Gov-
ernment is that they should make en-
duiries and if they find that my infor-
Mation is correct, they should do
Something about it.

Surr T. V. KAMALASWAMY (Mad-~
rag): Mr. Deputy Chairman, I should

like to congratulate the hon.
Minister for Commerce and
Industry on enlarging the scope
of the Central Silk Board so

as to cover the silk weaving industry
also, but I object to the way in which

. the Government frequently come to the

House for the purpose of amending
Various Acts. When they came last in
Aygust 1952, the Minister said that the
Standing Committee of the Silk Board
did not meet often enough and that
instructions would be issued for having
More meetings. If my information is
correct, after August 1952 the Stand-
ing Committee has met only twice, in
February and July, and after July
there has been no meeting, not even
the annual meeting of the Silk Board,
which is scheduled to take place only
in November.

As regards the composition of the
new Board, there is the danger that
allmost all the nominees of the State
Governments are likely to be officials.
There was a very salutary provision
in the previous Act that at least one
of the nominees of the Government of
Madras and West Bengal should be a
non-official. I don’t know why the
Central Government should more and
more exhibit their lack of confidence
in non-officials. It is a very depress-
ing state of affairs to think that such
Commodity Boards, although they are
of an advisory nature, should be full
of double-dyed bureaucrats.

One more suggestion about the com-
Position of the Board. Although
various sectors of the industry have
been given representation, no repre-
Sehtation has been given to the mar-
keting sector. 1 would suggest to the
Minister that out of 36 persons at least
3 should be nominated from the mar-
keting or sales side of the industry.
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Coming next to the problems facing
the raw silk industry, they are mainly
two—the question of stabilising the
price of silk and that of finding an
economic market for the finished pro-
duct. Unless the cocoon rearer gets a
sufficient return for the cocoon reared,
he is likely to discontinue the rearing
of cocoons and the planting of mul-
berry bushes in subsequent years. The
price of indigenous silk is unalterably
linked to that of the imported silk.
As has been said by many speakers,
we produce only half our national re-
quirements and more than 2 million
1bs. have to be imported from abroad.
Qur hon. friend Mr. Parikh said that
Government has not got adequate
funds to protect the indusiry but I
would invite the attention of the Com-
merce Minister to the two suggestions
made by the Tariff Board in their re-
port, dated December 1951, in which
they said:

“The suggestions made to the Gov-
ernment of India to the effect that
powers should be taken under the
Essential Supplies (Temporary
Powers) Act to regulate the prices
and distribution of imported silk
deserve thorough examination by
Government.”

The cost of imported silk depends on
various things. If it is high, then
automatically the cost of raw silk also
goes high. The growers of mulberry
trees and cocoons get much better
price and they are given a fillip.

The next suggestion made by the
Tariff Board was that most of the
dealers who deal in imported silk,
also deal in artificial silk and it seems
there is rampant speculation in arti-
ficial silk. The_ speculation spreads to
imported silk also and naturally it
leads to unstable prices for raw silk.
Therefore the Tariff Board suggested
that:

“Since artificial silk has at times
been the subject of rampant specu-
lation which had its repercussion on
the prices of raw silk and since any
measure to check speculation in arti-
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raw silk trade also, we consider that
when the proposed legislation for
regulation of forward contracts is
enacted, the desirability of applying
it to artificial silk should receive
consideration by Government.”

These are two very valuable and high-
ly learned suggestions given by the
Tariff Board which the Government
could have applied if only they had a
mind and the will to encourage our
local industry. Then I come to the
problem of marketing of both the
cocoons and the finished fabrics. A
suggestion was made by the Silk Board
that the cocoon markets should be de-
clared notified cocoon markets by the
State Governments to enable the
cocoon rearers get a fair price in the
open market, so that they need not be
at the mercy of middlemen and other
exploiters. As regards finished fabrics,
just as in the case of handloom textile
goods, numerous co-operative sales
societies should be organised by the
State Governments to market these
finished raw silk fabrics. Another
important factor is that of grading the
raw silk and raw silk goods and for
this purpose Government should have
a Directorate of Inspection as in the
Agmark Department and these inspec-
tors will go and grade the different silk
yarns as well as finished goods and it
will be indelibly stamped that they
are made of pure silk so that the
manufacturers of artificial silk may not
adulterate and sell the spurious goods
as genuine silk goods to the public.

| Lastly I come to the establishment
of a Silk Research Institute. At pre-
sent the Silk Board is operating only
as a co-ordinating body and distribut-
ing the small amount it has at its dis-
posal in a disjointed way over various
States on schemes which have no re-
lation to each other. All these can be
rectified only if the Government esta-
blishes a Central Silk Research Insti-
tute on the same lines as the other
Central Institutes like those for
leather technology, oil technology etc.
so that the work of assisting the re-
search done at other institutions
! undertaking researches on their own
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account, encouraging other technolo-
gical bodies or universities to go and
conduct researches—all these can be
done in a very effective way. I find |
from the minutes of the Standing Com-
mittee of the Silk Board that they
have framed an exhaustive syllabus
for a diploma course in sericulture but
at present there is no institute which
is capable of running this diploma
course and only if the Government
establishes a Central Silk Research
Institute, such a diploma course can
be given.

Lastly I would suggest that the Siltk

Research Institute should be establish- '

ed not in Mysore as some friends sug-
gested, because Mysore has developed
to the saturation point, but it should
be in some other State which is in a
middling state of development e.g., the
State of Madras, which comes next in
the order of merit.

Dr. RADHA KUMUD MOOKERJI
{Nominated): Sir, I wish to con-
gratulate the Government on their
decision to organise the decadent silk
industry of India on a scientific basis. I
speak for the famous silk indusirv
of Murshidabad district of which I
happen to be a native and so I have
some special and direct experience
of the conditions of the silk industry
in that area. At the outset I would
like to say that the Murshidabad silk
industry is run as a complete handi-
craft and has set much store by the
yvarn which is hand-spun and they
also stand necessarily for hand-
spinning.  The silk industry there
has been run completely as a handi-
craft industry. I found froma a
recent investigation on the spot that
these two branches of the silk indus-
try are in a very decadent state.
‘The weavers believe in spinning the
silk yarn by hand, and at the same
time, the manufacturers also aie
faced by foreign competition. So T
would like to suggest to the hon.
Minister in charge of this industry
that he should go into the subject
and find out whether by some kind
©of protection this decadent silk in-
dustry of Murshidabad district which |

[ 25 AUGUST 1953 ] (Amendment) Bill, 1953

198

has had such a glorious past can be
rehabilitated so that it may play a
more glorious part in the industrial
future of the province.

I have also studied on the spot the
condition of the silk industry from
the field to the factory, that is to
say, at its every process. I {ind
there is an All-India  Sericultural
Institute and I am told that the ob-
ject of this institute is to cater for
the needs of the whole of India. I
did not know that there was such
an institution in Madras or Binar.
So far as I could gather, the Govern-
ment of India themselves are financ-
ing part of the work of this seri-
cultural institute at Murshidabad. I
submit that as this industry is not
yet completely moribund, if this in-
dustry is protected at the proper
stage by rigorously protecting the
handspun yarn, then I think a great
step would have been taken in re-
vitalising this handicraft. In this
connection I would like to point out
that my Mysore friends say—and of
course, I am speaking subject to
correction—that the Mysore silk in-
dustry does not stand entirely for

- handspun yarn—and this is another

factor which is depressing the indus-
trial workers of Murshidabad district,
who stand up for the other ideal,
namely, the purity of the handspun
yarn. I think the entire question
may be gone into, as to the extent
to which handspun silk yarn should
be encouraged and also the extent
to which the indigenous silk manu-
facture of India may be protected
against the invasion of cheap foreicn
stuffs. This competition with foreien
silk stuff has become so formidable
that I found that habitual and here-
ditary weavers and spinners who are
employed in this industry are taking
to other occupations and I am told
that thousands of these trained crafts-
men would be thrown out of em-
ployment very soon unless Govern-
ment intervened at the proper mu-
ment. I therefore, think that it is
a very good augury for the future
of this silk industry and it shows
that Government realises the im-
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portance of saving this silk industry
by bringing it under Central control
alongside with such technical aids
that may be provided by Government
alone and not by any other agency.
I therefore commend these points for
the consideration of the hon. Minis-
ter in charge of this Bill.

Dr. P. C. MITRA (Bihar):

To dto o fwr (fagrr)
fewdt YgThn WIga, @eF T A gWA
wregdr fasw,  Afwmararr faew,
gAY faes AR st faew &1 At
qAT a1 FfF AR faew #7309 FH T8
YATAT T5T 4 I fooF K1 FET sy
(cottage industry) 1 fuzar
R a1 05 FEET (community)
frdrs 5 Ao g (mul-
barcy plaitation) &3t @t @k
AT H Fg AT fRAar ST 911 &
T qeIdr wedtama  (cultivation)
FT & fos®d v 4 9 gl "9
faes a¥ WX A 99 9 | TGl X T
faes &1 Freamr A e a1 | SfEw
wq fafew o7 s @t 9Od g &Y
Tz 3 fear 1 3 qwg weegR A
feer grest gard uw agw a9
greed] AT | W 9T ¥ IE A9 Frav
Y affq s sadr gfrae N g
g A FgaT 8 7 owe ) faew
#1 faadr gew@ o IgR! AW FN
90 FIQ 4 AT IT TLFR AT A
& a1z gardl uw fasw Fgd |t #
W FH I o 3fE aw 3y TS
g fF g7 & IET ¥ focw am & ok
vad arfifefaas  fassw (artificial
silk) W1 = g faawr fF smedy
qg=a A1 7EY arar fr ag snfefwfmae
g v as A9 § ) 3 AR AT FgAr
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gife o TaAdeE #Y a9 faew grsER
7 d a9 I 3Y qY AT T gATEATA
(investigation) #<mar =rfgd | wigi
wgi faew Ty UF FEW  gEwdr
Y qgiagi I w1277 (develop)
FE QU FL AR QTG 0F T9g 9T OF
TITFRGFATFTF TTFTA AT 7 F2 |
T Ay A FAr § fRowmweys,
ara, qfreErE R §AaRT #7 3
FIES 7T T SFIBT FX F FFTT
7T |

T q¥g ¥ S Aty A ewe §
1T A FHA 24T (cocoon tussore)
§ fag wx A ferafe # AEEE
(monopoly) #t six fawsr fF
arzsgdT (tribesmen) et ¥ 99-
ST § ¥ WY LFTLAITH @ | THY
Wg’*ﬂ"s'mﬁﬁﬁ ATAFS AATFSg-
e &1 F9w=  (uremployment
question) & ¥ =ga T U<
TEAT | 3HY A7Eq AN TAAE § FEAT
% = quqﬁm,a@n # U,
wfagrare, WREYR,  AmW @
AR @Y FET I B AT

Az Y faex #1 st 7% qaTS
Z IgFr a1 qATHE e FEr & &
# g @1 T75 g9 9T AEY & SfFT
AT ar g AT £ fF oSy FEw
TTEY € I O R A9 A qHT
& | qE) AT AR FEAT AV |

[For English translation, see Ap-

pendix V, annexure No. 3.]

Surr S. P. DAVE (Bombay): Sir,

I will not repeat the arguments that
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have already been advanced here hut
would only make a few other ob-
servations which I think I should
make. I consider this Bill to he a
welcome move in the right direction
for the reason that now we have
«ome to a stage in independent India
when wherever the interests of ihese
industries have got to be preserved,
they will have to be brought under
the care of the State. Therefore, I
compliment the State for coming in
at the proper time to rescue an in-
dustry which had a glorious past as
the learned professor just now said
but which is now in a decadent state

Secondly it would operate as a very
useful measure to provide emp]o:v—
ment to the masses in the rural areas.

Sir, I do not want merely to re-
main satisfied with the target men-
tioned by Mr. Chandulal PFarikh
but would like to go further, because
in India we have the necessary
scope. Ours is a large country w.th
a rural economy where we can pro-
duce more silk than 2 million pounds.
Sir, I know it is a luxury article, that
it is not meant for the poor. The
spinner who spins the silken varn
hardly has the wherewithal to clothe
his children and himself with the
material he makes. It goes fo the
cities and to the aristocrats. There-
fore it may be asked, “Are you going
to subsidise the apparel of the rich?”
Therefore, I would like to make it
clear that the subsidy tfo be given
should be given to the grower of the
silk and to the labourer. It should
be adjusted in such a manner that
it goes to benefit not the wearer of
the silk who is rich enough but the
man who is of poor means. Com-
ing to that point, I find some fault
with the constitution of the Board.
Firstly, I calculated the number and
it comes to as much as forty and
that is an unwieldy one. It may
be good enough for a board to be
called once a year. But a board of
40 members, many of them belonging
to different sections, it is rather
difficult to meet very often. There-
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fore the major portion of the business
will have to be transacted by the
Standing Committee. Therefore, I
attach naturally more importance to
the Standing Committee. It has been
said here that the interests of the
traders have not been looked into
properly beciuse they are given only
three representatives. I do not
claim to spesk on behalf of the trad-
ers. But when I carefully looked into
the matter, I saw that labour is being
represented only by one in forty.
That I think, Sir, is very poor and
inadequate  representation. Labour
should have more representation on
the Board and also on the Committee
because it is in the interests of this
industry that labour is properly re-
presented. In this industry labour
is not properly looked after. They
are not even paid the minimum wage,
they are indeed exploited. Even
the fundamental rights which you
have given to everybody under the
Constitution are sometimes denied
to these workers, and due to their utter
poverty they cannot even contest or
pick up a quarrel with the employer.
In rural areas they are spread out in
such a way, the employment is not
continuous and it is difficult to nuild
up organisations among them. There-
fore, unless some safeguards are there
to protect the fundamental rights of
the labourer, I think he would go
without any justice being done to
him.

1 appeal, therefore, to the hon.
Minister to revise the constitution of
the Committee. I do not say tnis
in a destructive spirit but in a spirit
of constructive suggestion, to help
him. Sir, I support the other hon.
Member who said that definitely the
Act must state that the Board has tne
responsibility upon it to do scientific
research in the trade and industry hy

whatever means it is possible. It
the Murshidabad Institute is capable
of improvement and expansion, it

should take more responsibility. An-
other gentleman said, “Let there he
more institutes in the different parts
of the country”. I am not an ex-
pert, Sir, on the subject and I do not
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claim the knowledge whether My<ore
should have a separate institute,
Madras another and Murshidabad a
third or there should be one cential
agency with plenty of staff and plenty
of funds to enable research work to
go on all the time, but something
must be done in order to see that we
are with the world 1in this matter, to
see that the staple improves, the
quality improves, the durability im-
proves and also the germs which
affect the plants are removed The
most important of these things to iny
mind 1s that the industry should
be helped 1n such a manner that
those who are engaged m 1t may not
at any tmmre have to stop work for
want of finance and marketing
These are two very important matters
and these are the Thandicaps of all
small 1industries and handicrafts in our
country Take, Sir, the handloom
industry In Gujarat alone, in the
Mehsana District there are thousands
of handlooms today lying 1dle be-
cause once stocks are piled up and
cannot be marketed properly, the
handloom weaver has not the money
to purchase yarn  So, there must be
some regular agency to purchase the
right material and market 1t on bhe-
half of these people It 1s not their
occupation, they know how to weave
and weave the best Let thewr in-
telligence be utilised for the purposes
for which they are qualified It s

for the distributing trade, if the
merchants are not coming forward
because of the lack of margin, a co-

operative society or a Government
agency should replace the ordminary
distributing trade The workers en-
gaged 1 this industry should at no
time suffer for want of finance and for
want of markets These arethe most
mmportant items which the Board -1l
have to take care of In all State
concerns sooner or later, down from

the Sindr1  Fertilisers to  the
small industries, our care
shall have to be the pro-

per marketing of our products There-
fore, we will have to create an agency,
independent of the ordinary tradcis
and the merchant world We can
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do that cheaply, economically, effi-
clently and 1n a proper manner so
that out of a rupee, most of 1t goes
to the producer and to the workers
and very little goes by way of maigin

Thirdly, Sir, comes the tariff policy
and the protection policy, against
foreign competition, which should
be taken care of To my mind, Sir,
mixing up artificial  silk with puie
silk 1s not very pfoper Artificial
silk 1s entirely different, it 1s such a
low material and 1t i1s not even dur-
able It does not last long and to
call 1t even silk 1s a misnomer, 1t 1s
a wrong use of the word silk but,
somehow, 1n trade the two have come
to be mixed up The Board should
really and properly sponsor the case
of the real, original, silk and not so
much that of artificial silk

Surt H P SAKSENA (Uttar Pia-~
desh) Ban the import of artificial
silk

SHRI S P DAVE If that weie the
Government policy, I would certainly
support 1t because, 1n my opinion 1t
15 the artificial silk which 1s making
more mischief and the speculative
rise and fall in prices 1s rumning the
industry Along with 1t, factories
established for artificial silk  close
down with these falls in prices and
workers suffer as a result of 1t

Surt K B LALL: I will have to
congratulate the Government on the
sincere effort they are making to
help the silk 1ndustry and, wbile
congratulating Government, I have to
make some suggestions with regard
to how the silk industry in Bihar and
particularly the Bhagalpur fussore
industry, should be helped On
previous occasions also, I took the
opportunity of bringing to the notice
of the Government this matter and
they were pleased to say that on p.o-
per occasions they will look into this.
Now, this Silk Board has been consti-
tuted to develop this mndustry and I
think this 1s the proper occasion to
bring to the notice of the Government
some features of the industry as to
Reference
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has been made to the subject by my |

hon. friend, Mr. Tajamul Husain,
just now that there is a silk institute
in Bihar. I may say that that insti-
tute is there just in name only. It is
situated in my own town and it is
not faring well, as my friend has
already brought to the notice of Gov-
ernment. This tussore cloth of
Bhagalpur attracted the attention
not only of the people in this coun-
try but also of other people. The
tussore of Bhagalpur used to be well
known but today this cloth exists
only in name and the tussore of
Bhagalpur is disappearing from the
market. If you were to go to the
Bhagalpur market, you would not be
able to get tussore. The merchants
will not be able to supply to you
because they will require precvious
order from you in order to try and
find some tussore and weave the cloth
for you. That is the position with
regard to tussore cloth at present.
You will be surprised to know how
the British Government helped this
industry. Whenever they wanted to
help in certain directions, and they
had no mind to help the industry,
they would try some such things. It
was the British Government that
founded the Institute, and this Insti-
tute was founded in the name of
helping the industry whereas that was
the device for killing the industry
because they imported Italian thread
and other threads and introduced
them into the Silk Institute. As a
result of this the people of that place
who used to weave tussore thread
gave up tussore thread and came
under the clutches of the middlemen.
The weavers came under the clutches
of the middlemen and they gradually
left tussore weaving. That was the
position and that is the position even
now. I brought to the notice of the
Government that the old industry
deserved some attention from the
Government in respect of develop-
ment etc. I do not know whether it
sounds fearful, but some commis-
sion should have been appointed for
this industry to go through the ques-
tion as to how this industry is faring
and whether this industry requires
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the help of the Government. I am
glad that this industry has drawn
the particular attention of Govern-

ment. This is an industry which re-
quires all protection and Government

should give all the attention it
can to this industry. Mere high-
sounding words and enactmenits

would not help us unless we go into
the details of the thing and see how
the things are faring under their
care. I congratulated the Govern-
ment the moment I came to know that
it is a sincere attempt and they are
doing all they can but this is to he
brought to their notice how the things
are actually going on. We may be
passing Acts here but the things may
be going wrong on the spot and
those in charge of that thing may be
only concerned with only printing
reports and submitting them to the
Government and supplying figures
and all that whereas in reality the
thing may be dying down. I find in
this amending Bill provision as to
how the Board is to be constituted.
There are four persons from Mysore
and this is more than from any other
State, as the maximum from any
other State is only two. When I
speak about Mysore representation I
have no bad motive against Mysore.
It is perhaps based on the principle
that because Mysore produces more
silk there should be more representa-
tives of theirs on the Board. Of
course leaving Punjab all the other
States are represented. One  person
from each State could very well have
served the purpose if at all repre-
sentation of the States was necessary.
I raised the question of Muvsore
representation because it seemed to
me that their representation was
done on the basis of figures supplied
to the Government and in the matter
of supplying figures some States
which are vigilant and which are
not sleeping are very good at supply-
ing figures and printing reports also.
There is also the publicity department
attached to every State and they
produce booklets and pamphlets to
advertise what they are doing.

Surt GOVINDA REDDY: Do figures
grow on nublicity?
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Surr K B. LALL: So those who
are very much wigilant and careful
mn giving publicity do so but in

actuality things may not be going to
the extent the publicity 1ndicates
Of course I do not doubt the whole
figures but 1t cannot be said that the
figures supplied are all correct. I
do not know how the figures from
the States are supplied but the peo-
ple 1n my State seem to be so much
sleeping that they have not taken to

publicity. As Mr. Tajamul Husain
pointed out, the industry mn
our State 1s not faring well; 1t is a

fact that 1t 1s not faring well and 1t
18 not even eager to supply iigures
or to take advantage of publicily and
probably the Government of India
might......

SHrr K S HEGDE (Madras): You
are complaining that they are not
supplying false figures

Surr K B LALL: But taking the
whole thing together, 1if somebody
supplies false figures and 1if sorue-
body supplies true figures it amounts
to the same thing. Somebody may
be supplying even inflated figures. [
do not say that it 1s so in any case.

I can only supply this much of in-
formation that so far as Bhagalpur
1s concerned 1t 1s perhaps being
starved and neglected It is a fact
which 1 saw with my own eyes
that the industry there 1s not faring
well. Mr. Tajamul Husamn also
brought 1t to the notice of the Gov-

ernment. I ask how is it, in spite of
so much care that the Government
want to take, in spite of so much

interest that the Government is trying
to take—and they are actually making
a sincere effort—how is1it that such an
important industry 1s being neglected
in one corner of a province, where
no attempt 1s being made and the
industry is still languishing and it is
not improving in spite of the atterpts
and care of the Government. It
leads me to conclude that there is
something wrong somewhere for
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which Bhagalpur industry is languish-
ng. I have not got any irsight
into the figures of the Government
and how they prepare their report
and what publicity they give and
how they are taking steps to deve-
lop the 1industry. That 1s why 1
cannot supply any actual figures.
Our 1ndustry is not only dymg but it
15 almost dead and those who are in
charge of this industry are responsi-
ble for this. That 1s my only point
You may arrive at any conclusion as
to how it came about

Then I want to say something on
another suggestion made by my friend
Mr. Tajamul Husain. He wanted
an official-ridden Board. I do not
know whether 1t was a revolutionary
1dea or a reactionary idea but it was

something like that. It may be
either of the two but I could not
follow what he meant by his sug-

gestion to have an offictal Board The
welcome change that the Miister-in-
charge 1is gomng to effect by this
amending Bill 1s to replace the Chair-
man of the Board, who 1s the Minis-
ter now, by a non-offictal Chairman.
At least my friend could have sup-
ported the existing posttion of an
official of the Government being the
Chawrman of the Board who 1s the
hon. Minister himself. But he went
a step further and wanted an official
Board, which I could not understand
When the Minister himself wants to
effect this welcome change I cannot
understand how my friend could come
up and say that some Secretary or
Under Secretary of the Government
or even an official below that rank
should be the Chairman. How will
it improve the admuinistration of the
Board? Of course if one wants to
flatter the Government by such sug-
gestions that is understandable, but
if we want to improve the adminis-
tration then surely to help the
Government in this regard 1s to sug-
gest that there should be a non-
official Chairman of the Board. But
in no case should there be an official
—paid servant of Government—as
Chairman of the Board. With these
suggestions I support the Bill and
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hope the Government would give
due attention to the neglected indus-
try.

Surt KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, I wel-
come this amending Bill in the hope
that this Board will really take in-
terest in reviving the oldest ‘ndustry
in our country—the silk industry. 1
do hope, Sir, that this Board will not
follow the usual practice of other
Boards in having highly paid staff
and levying a cess for maintaining
their existence. The usual effect of
all these boards and cesses is to tax
the industry instead of helping it.
The hon. Minister should take due
care that this Board really helps the
silk industry, because it is a vital
question. At the present moment
scientific progress is bringing out
new types of rayons and artificial
yarns which are competing with this
industry and if we are really sincere
that this industry should progress we
have got to take a long view of the
matter. Simply the appointment of
a Board and levying a cess is not
going to revive the raw silk indus-
try. Let us see what are its main
competitors, and in this connection it
has been pointed out by several
members that the artificial siltk in-
dustry is the main competitor. With
the progress of scientific knowledge,
the price of artificial silk is slowly
and gradually coming down and its
quality is also improving. We have
got to make up our mind. If we
really want the silk industry, we
have got to ban the artificial silk
industry. There is no other alterna-
tive for it. If we do not ban the
artificial silk industry, with all our
efforts, with all our patriotism, the
pure silk industry will die a natural
death. So I will submit, Sir, that
we may take the first step in this
direction by stopping the import of
artificial silk yarn and artificial silk
cloth. That should be the very first
step for making the appointment of
this Board an effective measure. The
second step is to control the internal
development of the artificial silk
factories; restrictions must be placed
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on their production and,
the artificial silk factories

‘ if possible,
 th may he
diverted towards the production of
’ plastic and other similar material. 1
| say this because 1 am a great ad-
mirer of the silk industry which
\ has got certain inherent advantages
for our country and therefore we
have got to take serious steps 1n that
direction. The advantages are that
it can be run entirely as a cottage
industry situated in rural areas and
if we want to maintain its character,
we should insist that it should be
entirely a hand-spun industry. If we
really take away the hand-spinning
part of it, we take the essence out
of it. Only if it remains a hand-
spun industry situated in the rural
areas entirely worked by tihe rural
population in their off season and off
time, it is fulfilling a function in our
economic life. The moment it is
taken away from that environment,
its economic function is over. There
is also another beneficial aspect of it
and it is that it is advantageous to
our agricultural life. The silg co-
coons are reared on mulbetry trees
cultivation of which really leads tc
afforestation and thereby conserves
the soil. So it is a co-ordinating
step which indirectly helps our agri-
culture and it also provides employ-
ment to a large number of people ir
their off season and off time. 1 d¢
not want to go into any details bu
I would only suggest to the hon
| Minister in charge of the Eill that
] bringing forward just an amending
|
\

Bill is not going to solve the prublem
I would request him to go into the
matter thoroughly and investigate it
If he is really sincere to encourage
the silk industry, he will bave t«
tackle these problems. Only ther
there is the possibility of true deve.
lopment in the silk industry.

Surt KANHAIYALAL D. VAIDYA
(Madhya Bharat):

Mt wgaIeE Qo dm (W
ART) : I(TeASF AT, WA IIW
F frdr % 3@ foae =1 § @ wa
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g o qudd Far § AR s faEme
z@ fawg o agi 9T g4 & IR @A
gazafaas & g 37 AEAT §

BATT qg ¥[| TN ¥ ATHIE
e X g faum &y #T I9A T
FAATIHRIY ST T A FY
WTEATS #7 OF a<g & AT & &R
T BT FY AT TG HL ZH ATT q¢AT
ATgd & | g9, S AT 9T 43 g4 3,
TG AL, AN g A A g
FIST, §T &7 I g3 @&y A WH
afg gga at> I § 1 AT &Y g
N1 39 99 ¥ faaw @y § @) g
T I FTIATT 3T IAW, 57 FTST
grewdw (cottage industries) Far
A W IAML G FEAT FTET &
forad grr =@ 3 F FASH IO A
T faedr & sfiX a8 ATAT A
frafe smamt & ara FT 9T & | A
F U F I9H X gAR IT F Y
TF ST qATT &Y T4 FTEET ey
ag gar fF g 3 F w4 @nm
FeidfRAffga @ wwag |
T g1 19T a1 59T FW FT Ag SR
g% & fF g aw FTHFT SR ITRT
ffe & gl AoAT g AEF T
/MY | T8 I/ AT AT 3w fAmrg
¥ 3@ @e % AR AW A wqerar
& 919 & ST 93U ¥ 6 ¥ &g oo
st fF sadl &% AW A’ oSAwr AifT
F AT AA T T

g f9= o @rm +W@ oaw
€ g 3@9 st & (board) #r
T FY ML &, IHHRT ANT QAT
fF SUFT A4 TSETAT W qE@ q
FAH | AT AT GFAT & | A & I
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F fagg & gqeE #1 AR F 7 =@hE
FE WEAT IAFT ATEAT AP qAE
A araf g | vud 1 9 foar
TAT § IAHT JGT A ART FATAT AT
AT § | S99 I 9 frar § 2 o,
9 T SR FIR TLEAa(two person,
three persons or four persons)”
T “qwge’ wnfiefaas  (official)
W gt wFa & @R a-snfwfaae
(non-official) = & §Fr
# gasar § fF e g arg ¥ #E
g e g0 F1 T AR I AT
FT FY SATT TE¢ AT TAT AT IE arS
qUiaEr R IS a7 qra frawr
FE AR 9ET Y T 9 a3 T8
FI@WT & o739 HT IqH fdTw
H 9@ a1 W IAN &, STHT A7
FEO AT fGFTa FE@T T

dWey WA I ¥ orar § AR
9 Fg gFar g % agt ¥ W F 3aW
FT w1 fasra fomat St asar § | Iy
qg GAHL ARG gN1T fF g9 ST
FT o fawra agt gt &A@ AHSY
VHFTTTIAGATE | TAAF AW
¥ fof agi 9 uw A faew  (rayon
silk) Fwely Xew & fores a7 @ & |
FFT ST AR BE Mg I & IS
T s = J8 e ar wr d
FIEA TN FT A a9 WT 7 gHAT
Tifgd o1 79 faam & #1€ swfa T8
g g agd F A F Arfy-
F79 (nomination) S FFEAT
FY TE § IUH TH AT FT M @I
s fr Taw o srefwdl & qrfade
foar s o 5 W & g oA &
TR ¥ famwex &9 w@d Aot &l
IR ot s zw fawa & w1y &1 )
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X AT HAY WAET, T A W
BT § T§ d1 AT TaAde F1 O
TY a1 &7 A7 @ & o7 ¥g qhT
g fr ag fadiw &7 ¥ oF amefaal =
e FX S 79 39 F1 faETe FR
# FES gEey v INfq o osAr
w@a &1 |

afl gy 9w & AR ¥ faw
qr} & AEAT gIEl 7 9 TP q9-
@/ & 9u ag ar eiez 21 ar §
a7 TAW qfge TF a37 AR JAT
a1 S A Tew F OIWW § &H
|7 &Y AT | ST FT AT THAT G IAW
R FRT T T A 3@ WA
TE 7T & 78 o faw o o @ew g
ST @ & | 98 AR fod "hmea &
ara g1 & 1 gwA @ ara &r wfaEr
#1 & fF grg &1 Far-ga7 F937 qfgaqT
IR gA 9N U3F IFWI Y, HIF AT
SEGET F1 INT FGT AL TAT TAT
JTAYST ST F1 IAFT INfg A |
T YT FY qEIFAT F3 | A A I
Tedl § fF a8 gmdt o &7 g
¥ fgarm  FRE TaRdEe o S fF
g g F IGW, FREF e &I
Nfag T@F & FH FET | AT |
¥ FET dFTQ T gHEAT T @Y §,
g FOST @ FT AT TE X g
F | X AT T@ AFTA AL T A
¥ o 7o @A T AR T T
T FA® A F@MEL FT NIEHRA
(protection) fear war & # &
qaEar F 29 W F AT FEATIFTY
TS FAM FT A fqum & sravia
A & SE F A4 9% FBR F A
@ W AW T & A8 B9 I &
afed & AArE wdr S ¥ faaee

!

\
|
|
|
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FEAT AT § i 93 AR ] F G
TN FT fady €7 & =q17 W@ |
AT q8 TE TAF q1 TH TG Fr A1
FIAT @AT AT GFAT § qy & gaR
A F 93 I I | aE

afY AR AEW ¥ AW FET TH
qeeqr 7 Fgr 6 agl W UF AR
FT F@T FAT T97 & 1 5 w3 v
TR I ¥ 398 & f5F W F qW
F1 fawtor szar & 1 oY feafy & &
& wuwar 5 39 @IS & awia gw
Oy saear FF TE FT awy gy
B9 T9 WH AN FT TE 9ANT F
BT H AR IAAF T %aT 9% A e d
ITET Sifaq &3& U 1 57 A
T3 % A A OF UAT 37 IANT
g foas Ifid g 3|ra #Y staar F7
qgd BTH T G & | IT IHY TR
;W A AR TET T A AT HrEE
R JfET ST FASH 7 Toqr §F o194y
a9 % T FIAT § ITHT g IH
ST F FI FTE T TR | T AT
T G T F14 a7 91 7w oIw AW
F AT A F AT T I AR
F 3TN ) IW A Y FAIR AW A
ST AR AT gHAT 37 997 fgwfag
Z @ § a8 FA & I I 39
A ¥ RO A E A | AR AR
TR AT AT AR fRAT FY FTHY
=8 7T I R & Sfa @ wmad
A FIET SAO F7 AT & Fr qFar
HT GEsF 70 & S qF q Y
T gAT 91 9% a9 § fer ¥ @
SER @A | 39 ag ¥ g U a9
FETTRTY ST FT g9 AT A 7=
qFT T TH0 | g/ ST T &3 A
qR T ¥ 3@ = | sveT AT
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z5ia fae g@ar § |

=7 wedl ¥ 1 A T@ WA AWM
friAor A FT qAAT FQ@TE AR
g FXar § o 1 g ¥ OqEE
§ wmx @ fad § 91 T aggafe
T arg fae f ST | # A
oY o & fET AT &< g R A F
‘rgd F1 AWAE FXA W FEHl
# ¥ qreT TaTEE 1§ AT K[ AT
3T fr ¥ TH A FW T FIIA AAL
F¥ gg aerq A & @ sfuwrT
7 2 afer ag X8 W 9AN ¥ famioa:
I g 78 sami @ &9 W@ areT
HR FATAFC AEHT &1 |

[For English translation, see Ap-
pendix V, Annexure No. 4.j
Pror. G. RANGA : Mr. Deputy

Chairman, I did not wish to rise at
an earlier stage because I wanted to
hear so many of our friends who are
experts with regard to this industry.
I am convinced, Sir, from what I
have heard from our two friends
Mr. Kishen Chand and our comrade
from Madhya Bharat, that 1t is most
necessary for the Government +to
make up their mind in regard to
the policy that they would like to
pursue with regard to this industry,
whether they would like to allow
this artificial silk industry in this
country to be further developed or they
feel that this art silk industry ought
not to be allowed any further Jeve-
lopment and any wastage that may
have taken place in it ouzht not to be
Teplaced. 1 would like the Govern-
ment to make up their mind in regard
to this. Once it is taken that they
agree with us that the silk industry
deserves to be not only encouraged
but also that it should be maintaired
as a cottage industry—that should be
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its principal feature—then there
would be no difficulty for the Gov-
ernment or my hon. friend repre-
senting the Government to asgree to
the suggestion made by my hon.
friend Mr. Sinha from Bihar that a
cess should be levied on the produc-
tion of artificial silk—yarn as well
as silk—in order to raise suiflicient
funds to finance research, develop-
ment, marketing and all the other
aspects of this silk industry. It is
there, Sir, that I am not able to agree
with my friend Mr. Parikh when he
said that some more attention stould
be given to this artificial silk industry
in order that it should establish it-

self in this counwy before
any such idea could be

mooted by the Government of [ndia.
When I asked him, he was goud
enough to admit that it is already
producing six million pounds of yarn
whereas the total production of our
own silk industry in this country 1is
only two million pounds. Therefore,
it is three times as much; and it is
wrong for anyone to think that it
has not already eaten mto the de-
mand for our own silk industry.
Therefore, I would like the Govern-
ment to make up their mind in
regard to these two points. One
is to restrict or to prevent any fur-
ther development of this artificial
sitk production in this country and
secondly, to agree to levy a cess on
this artificial silk industry in order
to be able to have sufficient funds to
develop our silk industry.

12 NooN.

Secondly, Sir, a friend has snug-
gested that there should be a plan
of development for this industry. You
can have any number of plans of
development. They must have had
one when they were placing at the
disposal of this Board only Rs. &
lakhs. I am of the opinion that
these plans mainly depend upon the
amount of money that you plare at
their disposal. It is necessary,
therefore, for the Government, first
of all, to make up their mind how
much money they are going to place
at the disposal of this industry. It
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is said “as much as is needed”. Now
what do you mean by the word
‘need’? There I am in favour of the
suggestion made by my hon. friend
Mr. Govinda Reddy that the Govern-
ment should accept as a matter of
their policy the _responsibility of
affording stabilisation™ of prices and
remuneration to the growers and also
to the workers employed in this
industry. If they were to accept
that policy, then they would come to
know the probable magnitude of the
amount of funds that they would be
in need of. Only then it would be
possible for them to decide upon the
guantum of cess also that they have
to impose. Now it is at chat sioge
that they will have to decide on what
elements of industrial production the
cess should be levied. 1 am one of
those friends who say that the stk
industry is so badly off in our country
that there should be no cess on silk
cloth produced in our country. But
the rest of the items are to be taken
into consideration by the Guvernment
and the Government must be willing

to levy the necessary cess. That is
where I am not able to agree with
Mr. Govinda Reddy. The money

that is with the Board is not =2nough.
This Board can make very good use
of several scores of lakhs ¢l rupees
every year if only you allow the
Board to discharge these various
onerous responsibilities which are
absolutely  essential. Sir, it is
essential that Government should
place at the disposal of this Board a

very high-powered officer if they sre
not prepared to allow their own
Minister to be the Chairman. [ do

not know why it is that the Minister
thought it fit to give up this chawr-
manship. It would have been much
better if the Minister himself had
agreed to continue to be the Chair-
man. Before we became free, 1 was
all in favour of a non-official. I was
very much opposed to any Executive
Councillor or anybody like that pre-
siding over such a Board. But after
having attained freedom, I have come
to the conclusion, Sir, that it would
be much better to have the Minister

or the Deputy Minister as the Chair-

P ter
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man of this Board. These Com-
mittees are expected to discharge a
number of duties hut their Ciair~

Suri1 GOVINDA REDDY: Can a
Minister find the time for this?

Pror. G. RANGA: I will come to
that a little later. The advantage of
having a Minister to be at the head
of this Board is this: He would be
in a stronger position to take deci~
sions on questions of policy. He
would also be in a position to give
the necessary guidance to the Board.
The resolutions of the Board will
have a tremendous weight with the
Cabinet.  After all, every Board has
got to come to the Finance Ministry
and it is not so good having a high-
powered official Chairman and then
the recommendations of the Board
coming before a Deputv Secretary, a
Joint Secretary and a Secretary and
at long last ©before the Minis—
of the Department con-

" cerned and then the whole thing. in

a watered-down manner, coming be-
fore the Finance Ministry. Those
of my friends who have had ex-

. perience like me of the working of a

 progressive thing really

number of such committees and
organisations, would be able to appre-
ciate the strength of my observation,
and that is why I wish to sharc my
experience with the House and iell
them that it is not at all such a
to suggest,
as the Government seems to suggest
here, that instead of a Minister, some-
body else should be there. There is
the other question whether a Minister
will find the time for this. That is
why there is provision here for a
Vice-Chairman. The Vice-Chairman
would be acting with the consent of
the Minister also so much so that,
when the Board’s recommendations
come to the Ministry, all the sub-
ordinate officers will know what
value should be attached to the re-
commendations.

Then there is one provision here,
clause 7, which says:
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“The proceeds of the duties of
excise paid to the Board snhall lirst
be credited to the Consolidated
Fund of India and the Central
Government may,” etc.

That is an innovation that is being
made in regard to these zommod .ty
boards. This is the first time that
this suggestion is coming before
Parliament. I do not wundersiand
the need for this. My fear is this:
I have already complained of the way
in which the Finance Ministiy is
sitting tight over the manner in which
the funds placed at the disposal of
these various boards are being spent
with the result that a lot of delay is
being caused and too many good
schemes are being held up and very
little progress is being made. If, in
addition to that, it is sought to put
the whole thing in the clutches of the
Finance Ministry so much and to
such an extent, my fear is that it
would not be possible for us to expect
much rapid progress in the directions
in which we want it.

Then, I am in favour of developing
co-operatives, I am sure the hon.
Minister also would be in favour of
this, but you cannot develop in the
various directions our friends have
made suggestions for, wunless there
are funds, and it is in that direction
that I want my hon. friend, the
Minister, to direct his attention and
see to it that necessary tfunds are
placed at the disposal of this Board.

Lastly, there is the questicn of
personnel. So many suggestions
have been made by our friends., I
would only make one suggestion and
that is that the representation that is
sought to be provided for these ele-
ments, the growers themselves and
then the weavers, is not enough.
There is some representatira sought
to be provided for labour. I do not
know whether it is labour employved
by the farmers or the labour emwioy-
ed in the few factories which have
come into existence in this industry.
I¢ it is intended to be given to the
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labour employed in the factories, we
may not quarrel with the .uantum
of representation that they have
provided, but the quantum of repre-
sentation that they have nrovided for
the growers themselves is very limit-
ed and very small indeed. Therefore,
1 would like the Government to
think about 1t and if it 15 at all
possible for them, to try and provide
greater representation to these pcople,
taking advantage of their power to
nominate some members of this Board.
My hon. friend Shri Rajagopai Naidu
has an amendment to clause 12. I
would like the Council to give due
consideration to that amendment and
consider whether the provision made
here for validation of certain acts and
indemnity in respect theveot is in
conformity with our own Constitution.

Lastly I wish to congralulate my
hon. friend the Minister as well as
the Government on having at last
thought of taking the whole of this
industry under their protective wings
and deciding to give them protection
and in this I want them to bring
within the purview of this Act this
artificial silk also so that i1t would be
possible for them to have eifective
control over the development or the
restriction of development of the orti-
ficial silk industry.

Surt H. P, SAKSENA: And to put
a lock on that industry later on.

SHr1 D. P. KARMARKAR: Mr.
Deputy Chairman, I appreciate very
much the various points made on the
floor of this House during the course
of this discussion. I am specially
grateful to Prof. Ranga who szoke
last because he drew the special
attention of the House to some
salient points though I should con-
fess that at the end of his observa-
tions I was led into a little contusion
if also something of clarification. For
the sake of convenience I shall pick
out the points that he has referred
to because they represent some of the
important points made. At the out-
set I should say that I appieciste
very much the points made by some
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point referring to the bearinz of this
problem on employment. We on this
side are very happy that greater and
greater attention is being focussed
on the problem of employment. In
a country like India, it is obvicus that
more increasing production should he
our very great concern. Along with
that also the question of employment
should have an equal place in our
minds because if at the end of a
particular period we have so many
more units of production but at the
same time there is growing unem-
ployment, we cannot look upon that
situation with any sense of equauni-
mity and the silk industry is one of
the industries in some measure giv-
ing employment to a section of our
rural population. That is an im-
portant aspect which deserves ou
very great consideration. Mechanisa-
tion or growth of industry in
any sector should not lead to
growing unemployment. From that
point of view I very much appreciate
the remarks made by friends—two
or three friends—who devoted parti-
cular consideration to this question of
employment. There was also an-
other question which is of equal im-
portance. Government found them-
selves, of course many a time, faced
with problems. The problem in this
particular case which 1 wanted to
refer to is the problem of art silk-—
I might call it rayon. That might
be a happy word because giving it
the name of art silk does give the
idea that it is something like piure
silk. One might call it as pseudo
silk but it is a substance and I have
respect for the word ‘rayon’. There
is this fact that rayon has come to
eccupy partly the place of silk in
this country. In considering this
question we have also to look into
another aspect which is also an im-
portant aspect. There is something
like a consumer in the country. Tlere
is something like consumer’s partiality
or prejudice. That partiality or
prejudice sometimes is the result of
economic considerations. I wish my
hon. friend Prof. Ranga had consuit-

ed the weaving interests before he
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gave his line clear to the banning of
art silk because I am afraid, when he
consults them, he might come back
with an amendment to his observa-
tions. At the present moment, wkile
on the question of raw silk, he might
support raw silk. While on the ques-
tion of weavers’ interests, he might
plead for the import of art silk but

there is the fact that art silk is
cheaper and nowadays we find that
there is a distinet partiality ior

cheaper goods. We find that the con-
sumers would prefer to have more
sets of cheaper dress rather than
have a few which are costlier. You
might call it a weakness or sonie-
thing else. But there it is and
whenever the consumer shows a
distinct partiality to a particular pro-
duct, unless it is deleterious and
harmful to the health of the con-
sumers, it becomes very difficult to
resist the taste of the consumers. If
it were necessary from that point of

view, if silk by itself alone were
before our eyes, we might have
thought of banning anything that

competes with silk, but there is also
the user whose taste we cannot ban.
These days when art silk is availabic,
there is a distinct tendency among
the consumers, a partiality for art
silk, partly because it is cheaper,
partly because it looks brighter for a

little while, and partly Dbecause it
enables the consumer to have more
sets of dress than what he mught

afford by way of silk. There is this
consideration and Government have
to give its consideration to that as-
pect and I am afraid we on this side
are not able to suggest the banninz
of art silk. We are faced with the
difficult situation of having to allow
, art silk to the extent that the con-
sumer wants and at the same time
seeing to it that the silk industry
does not deteriorate or suffer on’
account of other factors which you
have to face in the consideration of
this question. On that point Gov-
ernment are not in a position to agree
with the view which proposes the
complete or partial banning of art
silk because it is competing with

. silk.
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Next I come to the point of cess.
far as this industry is concerned, we
have to find the money for the deve-
lopment of this industry. Many a
time a cess is a convenient way with-
out affecting the consumers so much—
whether it should be by way of a cess
or whether it should be by way of
providing for the development of this
industry from the normal budget i.e.,
from the taxes raised from all. Now
that is a mere matter of expediency. A
cess also might sometimes depress. If
I understood my friend Prof. Ranga
aright, a cess might serve two useful
purposes in his view. One would be
to promote the interests of this silk in-
dustry. The other is to depress the
interests of the art silk industry. That
was his point of view. The question is
this. We have to provide money for
this. If Government do find that the
money available from the General
Budget resources is not sufficient and
if a cess does not weigh very heavily
on the concerned interests, Govern-
ment will be happy to impose a cess
but if that is not necessary and if it is
possible to make provision from the
general budgetary resources of the
country, just as we have been going on
till now, we might like to go ahead.

Regarding the provision of finances,
I think it is right to say that we have
not been able, till the recent past, to
find adequate finance for the develop-
ment of this industry. By and large
the Silk Board had limited finances and
the use that they put those resources
to was in making grants to the
States. There again something very
helpful was said about the various
States and many States came into the
picture. I was very happy that during
the course of the discussion almost all

the States producing silk have
come into the picture. There
has been Bihar and there
was the valiant representative,

and my friend who has disappeared
now, who spoke for Bhagalpur Tus-
ser. There was also Bengal in the
picture. Assam has been in the pic-
ture in a very nice manner. I am
very grateful to my colleague from
Assam. Perhaps this House

Sol
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well aware how much Assam has
been doing in the real manner for
the production of silk. She quoted
Gandhiji, and it was a beautiful line
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and it might be true in more senses
than one, that ‘Maidens in Assam
spin their dreams in silk’. That

might perhaps be one of the reasons
why Arjuna got  himself lost in
Assam. But then it is a fact that
almost every house-holder in Assam
knows the art of weaving silk and 1
was also informed by a friend from
Assam that every maiden, every eli-
gible bride must know how to weave.
I wish it is true of the whole of India
that every eligible bride, as also
every bridegroom, knows how to spin
or weave. That is the basic way in
which our industries have to be deve-
loped. As it is, we allow somebody
else to spin for us; we allow some-
body else to weave for us. If cot-
tage industries have to become a
part and parcel of our lives, we have
to become a part and parcel of them.
That is what is happening in Assam
and that is what should happen else-
where also. We heard a representa-
tive from Mysore. He based his argu-
ment on the strength of Mysore being
the largest producer of silk. In fact
as much as 70 per cent. of the silk pro-
duction in the country is in Mysore.
Mysore has been doing a lot for the
progress of the industry, as the other
States are doing.

Pror. G. RANGA: It has done much
more.

Surr D. P. KARMARKAR: I could
not say it with the same liberty stand-
ing as I do from my seat here. We
appreciate the efforts that are made
by the various State Governments.
Bengal is doing its bit. Assam is do-
ing its bit. Mysore has done more
perhaps in this respect than the other
States. We in the Centre have always
appreciated the efforts of all the
States in this regard. Ultimately, this
is a matter of field work. In such
field work, the States come into the
picture more than the Centre does.
Ultimately, progress in this field, as in
others, depends upon the efforts that
the States might put up, and I must
concerned have
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been making their contribution to the
development of this industry, some
more and some less. My friend from
Madhya Bharat spoke. There are
great possibilities for this industry
there. There are also great possibi-
lities for this in Madhya Pradesh, and
also in many of the other States.

On the question of resources, out of
the Rs. 1 crore earmarked for village
industries, we had made Rs. 4% lakhs
available for this industry and now
we are making an additional Rs. 113}
lakhs available for this industry. The
best that is possible will be done, and
the Government of India will make
whatever resources they can make
available for this, consistent with the
requirements of the other industries.

Then a lot was said about the per-
sonnel for this Board. This is also an
important point. I think some doubts
need clearing there. What is the
function of this Board? Our experi-
ence has shown that, whereas deli-
beration is very useful in the cause of
promotion of industries, execution is
more useful, and therefore ‘ these
Boards should be more of an executive
character. My friend over there com-
plained about leaving the word
‘person’ undefined. I very respect-
fully submit that has been advisedly
and deliberately left undefined. For
purposes of achieving the desired end,
I think we can ill afford to make a
distinction between officials and non-
officials. Our purpose is to see that
the best men are sent to this Board. A
non-official may be a competent man.
An official may be a competent man
and may be useful. Therefore we are
not committing ourselves one way or
the other. We have the power, the
State Governments have got the power
to nominate anybody they want. Then
this House and the other hon. House
have the right to send six Members
from amongst them. Ultimately it
comes to this: Whether the members
are official or non-official, the aim is
the harmonious development of the
sericulture industry, and from that
point of view, it does not appeal to us
that we should define the word
‘person’ as official or non-official. It
should indeed be the effort of the

57 CSD
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Government of India, or Parliament
which is to elect six members from
among themselves, of all the Members
here, and of the wvarious provincial
Governments, to see that the best
possible  personnel comes in, and
therefore the idea of defining officials
as against non-officials, in our opinion,
is not a very sound one.

Then my hon. friend Prof. Ranga
contested the idea of excluding the
Minister from being the Chairman. In
his opinion, Sir—may I take the
liberty of saying so—Ministers are
good for everything and Ministers are
good for nothing. In that sense, at the
present moment he appears to think
that a Minister would be a very com-
petent man for the chairmanship of
this Board. But I am very unhappy,
for I think he makes a commitment
from which he may differ on som:
other occasion on the floor of the
House on some other Bill. I wish he
does not differ, for it is wholesome for
us on the Government Benches to feel
that Prof. Ranga thinks so. Butasl
said earlier, a Minister is a busy
person. He has so much work and so
many things to do. If he is Chairman,
he will preside over the meeting, read
a speech and then ultimately when
the question discussed by the Board
comes up, deal with it. But we wish
the Board to be more active. Former-
ly, as Prof. Ranga may be knowing,
this Board occasionally met, say once
a year, and the Standing Committee
used to meet once in six months—I
speak subject to correction—or once in
three months. But we want this
Board to be more active. We want it
to meet as often as possible, whenever
it is necessary. Under these circums-
tances I am not entirely in agreement
with this suggestion. Also it would be
illogical for the Minister to be the
Chairman. As Chairman, when the
Resolution is there before the Board,
he would sit quiet and the decision
would be taken. When it comes over
here, as Minister he deals with the
Resolution in the discussion of which
he has not taken part and he may con-
sider the Resolution as unacceptable
to Government. We have found this
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difficulty in actual practice. Recent
ly the Silk Board considered that there
ghould be a pooling of silk, but the
Minister decided that 1t was not yet
time for such a step. The Minister 1n
charge, or rather the whole Mmistry
rejected the proposal for the time
being. It does not do much good. 1
would like to have as Chairman of
the Board a person who would be
thinking absolutely without reserva-
tion, who would think of the interests
of the industry and the Silk Board.
When the matter comes up from there
to the Ministry, the Minister can take
his decision.

Pror. G. RANGA: Then you should
have a very high-powered Chairman,
otherwise it would be wuseless. Let
the hon. Minister only think of what
has passed before, what has happened
to the recommendations made by so
many of the boards brought into exist-
ence by the Government.

Surr D. P. KARMARKAR: I am not
speaking about so many boards with
which Prof. Ranga may be familiar. I
am speaking of the Silk Board and we
have had the pleasure of accepting
many of its recommendations. I
agree that whosoever is appointed as
Chairman should be a high-powered
man. There is no doubt about that.
He should be a person who will be
able to represent his views, a person
who is able to devote sufficient atten-
tion to the subject, and one who, along
with those on the Board, would be
able to give wholesome advice to Gov-
ernment in respect of the develop-
ment of the industry. There I entire-
ly agree. But I cannot accept the
argument that the Minister would be
the only high-powered man who

would be useful n such matteis
Keeping all these considerations
view, we have thought that the

Board’s cause would be better served,
that it would be more logical, 1f a non-
Minister were to be the Chairman of
this Board.

Something has been said
representation given to the various
interests. In a matter like this it
becomes very difficult to decide. Are
we to go by regional representation?

about the
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That also 1s difficult. Should it be on
the basis of the actual population of
each State? Or should 1t be based on
the number of workers in the parti-
cular industry, or should 1t be, say, on
the export value of their product? It
all becomes so very difficult Then
again, we have to give representation
to the various interests, to the grow-
ers’ interests, the labourers’ interests,
the interests of the workers, and all
the other interests. So many of these
interests are to have representation.
So what has been done 1s to have a
cross-section of all possible represen-
tations. We have given freedom to the
States to nominate the persons they
desire; but we have no doubt that the
States and also all the nominating
units mentioned here, will see that
theirr nominees will tend towards 1n-
creasing the capacity and the abihty
of this Board We have also said that
not more than three persons will be
nominated by the Central Govern-
ment to represent the producers of
raw silk and areas other than the
States specified 1n clauses (d) to (g),
inclusive In view of the important
position that tusser mAdust.y occuples
we should feel ju.ithed in giving a
seat to the tusser growing area Since
we do not want to miss any represen-
tation, we have said that eight persons
should be nominated by the Central
Government, one for the spun silk in-
dustry, one for the silk throwing and
twisting industry, one for the silk
weaving indu.try, one labour und twe
to be experts in sericulture. This 1s
just an attempt—I don’t say 1t is a
perfect arrangement. It is as difficult
as dividing seventeen elephants
among the three sons where one addi-
tional elephant had to be brought in
during the division and then taken
back It is a very difficult matter and
we have tried to strike a sort of
balance. 1 do not pretend that this
balance is a perfect balance, that 1t is
expected to do full justice to every
possible interest in the most perfect
manner possible. But as I said, 1t 1s
an attempt to have the fairest possible
representation of all the sectors, at the
same time try to see that the Board as
a whole 1s a Board capable of deliver-
ing the goods,

228
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Dr. P. C. MITRA: They may be
given the power {o co-opt some
members.

Surr D. P. KARMARKAR: Already
the number is threateningly large—40.
If they are to co-copt some more, an-
other forty, my hon. friend may come
next time and say it is a rather un-
wise action. I am sure that suggestion
would make the problem more diffi-
cult. Already there is difficulty......

Dr. P. C. MITRA: They may co-
opt a limited number.

Surr D. P. KARMARKAR: You may
limit the number, but still itis a
number and that raises difficulties. It
is much better 1o be specific in these
matters.

That, T think finishes all the broad
points which have emerged from the
debate. There were some other use-
ful points also made. One sugges-
tion made was by my esteemed col-
league Mr. Mazumdar, and that was
about improving the conditions of the
silk workers. Naturally in an indus-
try, large-scale or cottage-scale, more
so in the silk industry, the interests of
the workers have to be taken into
consideration. When the Tariff Board
came to their conclusion regarding the
imposition of an import duty on
foreign silk, they did see representa-
tives of the cocoon growers and the
subsequent operators and decided on a
fair price. That price may not be
satisfactory to all the interests con-
cerned; but they did look into that
question. We have to pay due atten-
tion to the question of improving the
condition of the silk workers.

My friend Mr. Sinha referred to a
comprehensive plan. But as Prof.
Ranga truly observed, many of the
plans depend upon the money avail-
able. Nevertheless, the plan is obvi-
ously to attain self-sufficiency. Our
present requirement apparently is of
the order of four to five million
pounds of raw silk., Last year’s re-
quirement came to about 3 million
pounds and we based our import
policy on that requirement. Now the
idea is 1o achieve self-sufficiency, that
is obvious. To achieve self-sufficiency
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is to make development much faster,
to make it speedier, to make the silk
much more efficient and cheaper and
at less cost of production. So it is not
a very complicated problem to have a
comprehensive plan; but the real
problem is how to achieve it.

Something was said about putting
up research institutions. At Mysore
there is one. There is a Central insti-
tute at Berhampur and there are some
other institutions. Mainly it will be
our duty and part of the plans of this
Board to foster the cause of research.
Recently the Government of Mysore
approached us with a fairly ambitious
project for a research institute and we
have recently made over to them a
grant of approximately Rs. 2 lakhs in
their scheme as participants. All such
schemes are welcome, In this parti-
cular field of sericulture it is of the
greatest importance that there should
be proper research and proper
development.

1 was told recently what has hap-
pened in Japan in the case of the
reeling process. We had 4 reeling
machines which require attention by
stationary workers. One of my
friends who had been recently to
Japan said that one girl skating on a
machine is able to attend to about 20
basins, 30 basins, etc. That is a pro-
gress which we have to achieve.
Every day this industry is showing
capacities of greater and greater im-
provement and, therefore, Sir, as was
rightly pointed out and emphasised on
the floor of this House during the
course of the debate, research gets a
very prominent position. Then again
is the question of the cultivation of
seed cocoons at suitable centres, very
cold centres. You have then to dis-
tribute them to other places so that
you may have more efficient cocoons.
I have referred to the question of
grants. The Government of India are
trying to make greater grants avail-
able for the purposes of breeding in
the States.

A caution was sought to be given to
us by my esteemed friend, Mr.
Chandulal Parikh. I was not able to
follow that part of his argument
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which proposed higher and higher
dutigs., Ultimately, higher duties can
depress an industry. It 1s, therefore,
that the Tariff Commission has been
put there to see to 1t that the import
duty is neither higher nor lower than
1s absolutely necessary. In the name
of protecting a local industry we can
put 500 per cent. duty and then the
cost of production will also increase.
The prices also are likely to rise to a
level beyond the capacity of the pur-
chaser Recently there has been
such a tendency. We have seen re-
cently that where the cost of a silk
sart 1s Rs. 100, the off-take 1s much
less than when 1t costs Rs. 60; the
reason 1s obvious. There are levels
and levels of purchasing tapacity and
purchasing power. Therefore, it 1s
very important to see to the price
level We cannot relax on this point.
It 153 important for us to see that an
mdustry 1s protected which deserves
protection because, what do we do
when we protect a certain ndustry?
If we 1mpose an import duty, we make
the thing dearer than if the whole
market were free to foreign goods by
40 per cent. or 50 per cent. or like that.
By imposing import duties we do not
want to put the burden on the con-
sumer to a greater extent than 1s
absolutely necessary We have been
following that policy and 1n respect of
raw silk coming from outside the
country, the Tariff Commission, as 1t 1
at the present moment, has been pay-
g very great attention to this prob-
lem.

Something was said about spun silk.
I think 1t was Mr. Parikh who raised
that. We grow about 168 lakhs of
pounds of spun or waste silk and, out
of that, a factory in Mysore 1s able to
absorb 8 lakh 1lbs It 13 something
in the nature of creating wealth out of
waste and, naturally, Government are
interested mn encouraging thus indus-
try also Government would be very
happy if some other adventuring in-
dustrialist of the country would come
forward and absorb the remaiming 8
lakh Ibs. because that would give wus
some more silk.

Then, something was said about re-
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preseatation to traders. I can under-
stand the anxiety of the trade to come
mto this Board. I have nothing to
say about commerce and, dealing with
1t, I can only say that there are sec-
tors and sectors. Now, the interests
of the trade are not always the
interests of the producers of raw silk,
We are very happy to give representa-
tiom to trade in our Import and Export
Advisory Councils because we do prize
theiwr advice in that dwrection. In a
question like the development of the
sericulture industry, with very great

respect, I should much emphatically
say that it is much better that we
leave the fraders out of the picture

when we are considering the develop-
ment of the sericulture industry,
though I am not sure that some of the
representatives may not happen to be
traders by profession. It does not
mean that the trader 1s someone who
1s hostile to the development of seri-
culture. If any particular State or
the Government of India or this hon.
House or the other hon. House thinks
1t necessary, we shall not exclude the
traders as such but we do not feel it
necessary to give them representation
as representatives of commerce.

Then, Sir, a point was made about
finance and marketing. As my friend
over there observed, these are really
important matters; 1 fact, he sum-
marigsed them as the crux of the prob-
lem. There may be more pomnts and I
regret very much

SHrr GOVINDA REDDY: Stabilisa-
tion of prices.

Surr D. P. KARMARKAR: My hon.
friend Mr. Govinda Reddy reminds me
about stabilisation of prices. Now, it
1s one of the fundamentals in any -
dustry that there should be stabilisa-
tion of prices. Now, 1t 1s good for the
consumer, 1t 1s good for the purchaser
but 1t 1s not always possible Recently,
as my hon. friend very well knows,
about two years back when 1mports
were less, the price of Mysore silk rose
up to Rs. 58 per 1b. whereas the normal
price should be about Rs 32 according
to the Tariff Board. Whenever there
1s scarcy, there i1s an unhappy ten-
dency to raise the prices for obvious
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reasons. Government cannot always
come on the scene with an iron hand
in order to stabilise prices. In my
personal opinion, Sir, and we feel as a
Government, public opinion has a
large share to play in these matters in
the various objects which have to
come into the picture, e.g., the com-
merce as well as industry and, nor-
mally, the consumer. Of course, he
is a forgotten factor in the whole of
our consideration of such matters. He
also has his own revenge. If you put

a thing at too high a price, he simply’

does not walk into the shop and buy
and, later on, when we try to improve
matters, it is difficult. But, by and
large, it is good to have stabilised
prices. If you want to have a seri-
culture industry you should see that
the raw silk prices are neither too
high nor too low; they should not be
either very much inflated or very
much depressed. I think that is an
essential and Government would be
happy to take such measures as are
possible, short of any sort of coercion,
to see to it that the prices of the
various elements in this industry are
stabilised.

1 think, Sir, I have broadly tried to
cover the many points that were
raised. I have doubtless missed many
points but I should like to assure the
House and the various hon. Members
who have put them before the House
that all the points that have been made
will be very carefully considered by
Government. As was rightly said,
this is an industry which requires
careful attention. There is also the
other factor; we cannot put the bur-
den on the consumer for long. We
have put the burden on his shoulders
for the last eighteen years in the form
of high protective duties. It is in the
interests of the country to see that
the silk users get a product which is as
good, as cheap and as reasonably
priced as it is available in any other
foreign country.

I should like, again, Sir, to say that
I appreciate the high tone of the de-
bate that has taken place on this Bill.
I am very happy to say that on the
basic point that the sericulture indus-
try does deserve as much help from

Government, as much service from
Government, as possible in the cir-
cumstances, we are entirely at one
with them.

Dr. RADHA KUMUD MOOKERJI:
You will attend to that point about
hand-spun?

Surr D. P. KARMARKAR: All the
other points not referred to will be
attended fto.

Surr T. V. KAMALASWAMY: One
question, Sir.

Mr. DEPUTY CHAIRMAN: We
have had enough of debate.

The question is:

“That the Bill further to amend
the Central Silk Board Act, 1948, as
passed by the House of the People,
be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill. There are
no amendments of which notice has
been received.

Clauses 2 to 11 were added to the
Bill.

Mgr. DEPUTY CHAIRMAN: Clause
12. Mr. Naidu’s amendment is a
negative one and is ruled out of order.
You want to speak.

SHr1 RAJAGOPAL NAIDU (Mad-
ras): Yes, Sir. Somehow, it has
become the practice of the Legal

Department of our Government to en-
act certain measures validating cer-
tain laws which are otherwise invalid.
Sir, in my opinion certain provisions
of clause 12 are opposed to the Fun-
damental Rights of our Constitution.

Sir, article 20 of our Constitution
prescribes certain limitations for the
Parliament to pass ex post facto legis-
lation. The first limitation is that
“No person shall be convicted of any
offence except for violation of a law
1n force at the time of the commission
of the act charged as an offence.” The
second limitation is “nor be subjected
to a penalty greater than that which
might have been inflicted under the
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[Shri Rajagopal Naidu.]
law in force at the time of the com-
mission of the offence.”

Sir, we are now concerned with the
first limitation that has been preserib-
ed in article 20(1). Now what do we
find here? It has been stated in the
Statement of Objects and Reasons of
this Bill that “* * * * a doubt may be
raised as to whether, in the absence of
a declaration made by Parliament by
law, the declaration contained in sec-
tion 2 was effective during that
period.” What we find in clause 12 of
the Bill is that certain acts are being
validated and certain indemnities are
heing granted to “all acts of executive
authority, proceedings and sentences
which have been done, taken or pass-
ed, with respect to, or on account of,
raw silk during the period commenc-
ing on the 26th day of January, 1950,
and ending with the date of com-
mencement of this Act, by the Govern-
ment or by any officer of the Govern-
ment or by any other authority in the
belief or purported belief, ** * * **
shall be as valid and operative as if

they had been done, faken or passed
* &k *

Now if this clause is made into law
what would happen? The result would
be that the conviction of a person
for an offence under a law
which was not in force then, which
would otherwise be invalid, would be
validated and in that respect I feel
that it is opposed to article 20(1) of
the Constitution. Sir, I f{ried to
analyse the provisions in the other
constitutions of the democratic coun-
iries in the world. We find that under
the Government of India Act of 1935
there was a provision to pass retro-
active criminal laws. That is why
I feel that the Legal Department by
force of habit has perhaps forgotten
that there is a ban imposed in article
20 upon passing of retroactive crimi-
nal laws. Our Legal Department
forgets that they are following the
old procedure under the 1935 Act of
passing ex post facto laws.

Take for instance article 11(2) of
the United Nations Declaration of
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Human Rights. It says—“No one
shall be guilty of any penal offence on
account of any act or omission which
did not constilute a penal offence,
under national or international law, at
any time, when it was committed.”

Mr. DEPUTY CHAIRMAN: Mr.
Naidu, all these general principles are,
I think, not relevant. Are they neces-
sary at all? There is already a valid
law. There is the previous Act and
now the Government wants to take
powers to validate certain things
which had been done. It is only a

continuation of an existing Act.
There is already a valid Act. Do you
mean to say that there is no valid

Act?

Sunt RAJAGOPAL NAIDU: There
is no valid Act. If there is a wvalid
Act my submission is why bring in
clause 12......

Mr. DEPUTY CHAIRMAN: As an
abundant precautionary measure.

Surt RAJAGOPAL NAIDU: With
great respect to the Chair it is not so
because if there is a valid law in force
then why bring in an enactment like
clause 12? 1 fail to see the point.
Further we find that even in England
there is no provision for passing ex
post facto law.

It has been affirmed on more occa-
sions than one that no such ex post
facto laws can be made by passing this
kind of enactment. 1 do not want to
say anything more about this except
to recall to the memory of the House
what Mr. Hegde said on the floor of
this House when a similar provision
was introduced in the Delhi Transport
Authority Act. At that time my hon.
friend Mr. Hegde correctly poinied out
that that provision was opposed to
article 20 of the Constitution. In re-
ply to his observations a hope was
given that in future no such legisla-
tion would be introduced. Sir, 1
would invite the hon. Minister to go
through the proceedings of this House



237 Central Silk Board

where it has been pointed out by my
friend Mr. Hegde that that was a bad
law and that such a thing should not
be repeated by the Legal Department.
Of course I do nct oppose all the pro-
visions in clause 12 but I only oppose
the provision which seeks to validate
the pending proceedings and sentences.
Of course in those cases where senten-
ces have already been passed nothing
can be done but with regard to pend-
ing proceedings I do not doubt for a
moment that no such law can be made
validating those proceedings which are

pending now because no person can be |

convicted of an offence under a law
which was not in force at the time of
the passing of the Act, By breinging
in clause 12 we are now trying to vali-
date those acts which were not in
force at the time of the passing of the
Act.

So I submit to the House that in my
humble opinion provisions regarding
proceedings taken and sentences in
clause 12 of the Bill are opposed to the
Constitution and it is high time that
this kind of measure is not brought in
before the House, and if brought
before the House should not be made
into law.
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1 pM.

Mr. DE:'UTY CHAIRMAN: We will
continue tomorrow. The House stands
adjourned......

(Secretary points out that it is only
1 pM)

We sit till 1-15.

HonN. MEMBERS: No, Sir, 1 o'clock.

, S8uri B. C. GHOSE: I stand on a
¢ point of order, Sir. The Deputy
Chairman having declared the House
adjourned......

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Al
right. The House is not in a mood to
continuc.

The House stands
8-15 A.m. tomorrow.

adjourned till

The Council then adjourned
till a quarter past eight of the
clock on Wednesday, the 26th
| August 1953.
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COUNCIL OF STATES

Wednesday, 26th August 1953

The Council met at a quarter past
eight of the clock, Mgr. CHAIRMAN in
the Chair.

ORAI. ANSWERS TO QUESTIONS

TRANSFER OF MANAGEME .T AND CONTROLI.
OF TELEPHONE CaBIf FACTORY TO
Hinbustan CABL™S LTD.

*49. SHRT1 M. VALIULLA: Will the
Alinister for PropucTtioN be pleased o
state*

(a) the terms under which, end the
1easons why, the management and
control of the Telephone Cable Fac-
tory has heen entrusted to the Hindus-
tan Cahles Ltd.. and

(b) the amount invested by the
said Hindustan Cables Ltd. in that
factory?

Tue MINISTER ror PRODUCTION
(SHr1 K. C. Reppy): (a) The manage-
ment and contiol of the Telephone
Cable Factory has been entrusted to
Hindustan Cables Ltd. in pursuance
of a decision taken by Government
in November 1950 that departmental
management was unsuitable for Gov-

ernment 1ndustrial undertakings and
when they are essentially for
manufacture and sale, as is
the case  with the Telephone

Cable Factory, the company form of
organisation would be the most suitu-
ble to enable the undertaking to be
run efficiently on commercial lines.
The factory has been transferred with
all its assets and liabilities to the
company. The Company is a wholly
Government owned concern, managed
by a board of directors appointed by
Government.

(b) The authorised capital of the
Company is Rs. 3 crores and the esti-
mated cost of the present project in
hand is of the order of Rs. 110 lakhs.
The amount of investment by the com-
pany to meet the expenditure incurred
from time to time is raised by allot-
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ment of shares to the President of the
Republic. The exact investment made
up to date is not readily available. At
the end of March this year, however,
the amount made available by Govern-
ment to the company was about Rs. 40
lakhs.

Surf M. VALIULLA: Who was
managing this Telephone Cable Fa:-
tory before it was handed over to the
Hindustan Cables Limited?

Surl K C. REDDY: It was being
lnnked af er departmrentally.

Sgr! M. VALIULLA: Was 1t not
the Government that was managing it?

Sur! K. C. REDDY: ‘Departmentally’

means the concerned Department of
the Government
Surl M. VALIULLA: Even now the

Government alone is managing it under
the name of the Hindustan Cables
Ltd.

Syp! K. C. REDDY: I am afraid the

hon Member is not quite correct. The
Government finds all the necessary
money for putting up this plant and

the company allo‘s shares to the Presi-
dent, but it is not being managed by
the Government. The whole concep-
tion of this arrangement is that auio-
nom.y chould be given to the company,
when it i1s constituted, to manage the
day-to-day affairs of the factory. Bul
ihe overall policy and certain other
vital matters are constantly kept n
view by the Government and the Gov-
ernment will, to that extent, have an
overall control of the company’s affair .

SHRI M. VALIULLA: When wag the
Telephone Cable Factory started?

Sur!I K. C. REDDY : It has not been
started as yet but the project has been
taken in hand; it is in the process of
erection. The initial decision was taken
somewhere in 1950 and since then the
necessary mweasureg are being taken tc
establish that plant.

Surt M. VALIULLA: When will pro-
duction start?



